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While it is a fact that there is a serious 
resource constraint in every department of 
the Government, how could one justify the 
curtailment in wagon production which will 
never be a waste or a bad investment? 

Burn Standard & Co. is one of the 
major units in my constituency, Howrah, and 
if the Railways do not place sufficient orders 
with it now, it wilJ have very adverse effects 
on other co- units in Bengal. 

I, therefore, call upon the Minister of 
Railways as well as the Minister of Finance 
to place sufficient wagon orders to save the 
industry. 

INDIAN RAILWAYS (AMENDMENT) 
BILL-Contd. 

[Engi/sh] 

MR. DEPUTY-SPEAKER: The House 
will now take up further consideration of the 
folJowing motion moved by Shri Bansi Lal 
on the J 3th August, 1985, namely: 

"That the Bill further to amend the 
Indian Railways Act, 1890, be taken 
into consideration." 

SHRI C.P. THAKUR: I request the 
hone Member to be very brief. Only five 
minutes are allotted to each Member. 

SHRI C.P. THAKUR (Patna): Mr. 
Deputy-Speaker, Sir, I rise to support this 
Amendment to the Indian Railways Act, 
1890. 

IS.0J brs. 

[SHRI N. VENKATA RATNAM in the 
Chair] 

This is a very simple amendment. Only, it 
is going to enhance the quantum of punish-
ment for obstruction of the railway. 

The Railway plays two very vital 
functions, one as a nleans of transport and 
the other as a nleans of development. This 
amendment has been brought with the second 
view in mind, just to accelerate the pace of 
development in the country. 

Some of the Hon'ble Members raised the 
issue of punctuality of trains. I must say 
that this new Ministry has done its best in 
improving the punctuality and also the 
quality of service of the Indian Railways. 

Coming to some of the problems of our 
State, if we consider the railwc.y as a means 
of development, in that respect Bihar has 
been grossly neglected by the Railway 
Ministry. Certain problems are pending 
with the Railway Ministry for a long time 
and they are extremely needed for the 
development of our State. As has been just 
now pointed out by one of the Members of 
my State, the Railway bridge over the river 
Ganges in Patna not only connects the north 
and south Bihar, but it will connect North 
Bihar with the rest of the country. It is 
still isolated. I think a lot of engineering 
work has been done for this bridge. I 
request the Railway Minister to take up this 
bridge in this plan period itself. 

The second point is tbat Bihar is not 
connected with South by any goods train. 
There are two trains-Mahanagri ' and 
Ganga-Cauvery going upto Benaras-and if 
they all extended up to Patna that will 
serve the purpose of the people of Patna who -. 
want to go to the South. 

The Rajdhani Express does not pass 
through the capital of Bihar. I request the 
Railway Minister that at least two days in a 
week~ the Rajdhani Express should pass 
through Patna. 

There are certain smaller problems like 
construction of railway crossing near small 
places like Bankagbat Station, for which I 
requested earlier also. This will actually 
help about 40000 people. Another probJem 
pending with the Government for a long 
time is the new broadguage line between 
Bhawanathpur and ladunathpur with a railway 
bridge over river Sone. This area has got a 
lot of lime stone and one cement industry 
has been sanctioned by the Bihar Govern-
ment and if this arilway line is given, it will 
accelerate the pace of development in tbat 
area. The second one is the broadguage line 
between Muzaffarpur and Narkatiaganj. and 
the extension of that line upto Raxaul. 
This will also lead to the development of 
that area, the North Bihar. Th~ Bihar 
Government is setting up a paper factory 
there. If a broadguage line is constructed 
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that will accelerate the movement of the 
goods in that area. There are many other 
projects pending with the Government. One 
of the district headquarters - Hazaribagh 
has not been connected by rail way line even 
after 37 years of independence. 

The conversion or change of Ranchi-
Lohardaga-Tori railway line, a new 
broadguage Hne, between Lalmatia and 
Pirpanti should also be looked into. I have 
been just now mentioning in this House 
that co}llpletion of bridge on river Gandak 
on West Champaran and UP Border for 
which foundation was laid by Prime Minister 
in 1976, also conversion of Samastipur-
Darbhanga and Jainagar Railway line n1eter 
guage into broad guage and construction of 
new broad guage line between Barwadih to 
Chirmiri and conversion or change in 
Daroda-Mahrajganj Railway line are 
extremely needed. 

I will request the Railway Minister to be 
a little sympathetic to Bihar because Bihar is 
economically backward and if we consider 
railroute the per capita wise or area-wise, 
Bihar is much behind many other states. 

I come to certain other problems connect-
ed with the better functioning of the 
railways. One is the train robbery. This 
year there was a statement by the State 
Home Minister that the train robberies are 
more this year tban the previous year. In 
this connection I would like to narrate an 
instance. A junior doctor was posted in 
Dhanbad sub division. After just three 
days of his posting, a young driver came to 
him and r\!quested the doctor to make him 
sick for two days. The doctor asked hinl 
as to why he wanted to be sick. The driver 
-said that he had to drive a goods train tbe 
next day from one station to another and 
that train would be looted by dacoits. All 
that he has to do was to slow the speed of 
the train. They would climb on the train 
'and they would tie my hands and then they 
would loot. I would take the train to the 
Dext station and inform tho:! Police. 1 y.ould 
get b. 5\)()() but I did not want it: So he 
took sick leave. The d rna was repeated 
and the same thing happened. 

What I want to say is that in most of 
the train robberies there is a nexus between 
the Police, the railway authorities and the 
crjminaJs~ ••... 

PROF. N.G. RANOA (Guntur): What 
about ticketless travel? 

SHRI C.P. THAKUR: We want a 
stringent law to deal with the train 
robberies. 

With these words, I thank you. 

[Trails/at ion] 

DR. G. S. RAJHANS (Jbanjharpur): 
Mr. Chairman, Sir, you have brought forward 
a very good Bill and for this you deserve 
our congratulations. I had recenlty gone to 
Bihar. A passenger had said a very interes-
ting thing. A passenger had said that earlier 
there was the slogan "where there is Life-
buoy, there is health.", but now the slogan 
is "where there is Bansi Lal, there is effici-
ency". This is the feeling in the minds of 
the people that our Railway Minister is 
very efficient and he can reform the Railway 
system of this country. 

As my colleague. Dr. Thakur had said 
just now, dacoities in Railway trains take 
place with the convenience of Railway 
employees and passengers are murdered. 
Have you ever thought about awarding 
punishment to such persons? 

If you ever travel from Patna to Sahab-
ganj especially through a passenger train. 
you would see a very interesting phenomenon 
during your journey. Between Kiul and Jamal 
pur, people show currency Notes of Rs. 5 
and Rs. 10 near the railway track and the 
Engine driver slows down the train and takes 
money from them. Five minutes after that 
coal is thrown from the railway engine. First 
coal worth Rs. 10/- is thrown and thereafter 
coal worth Rs. 5/- is thrown. In this way 
different quantity of coal is thrown for Rs. 5 
or Rs. 10 or Rs. 20. After trains arrival at 
Jamalpur, the train comes to dead stop as 
no coal is left in the Railway engine. One 
person might be travelling in that train for 
the tr"atmen t of his disease. He might be 
in a very serious condition, but he dies in the 
train. Who is responsible for that? Would 
you formulate any law in this regard? 

If you are travelling in a three tier 
compartment, you would find that after 
arrival of the train at M ughalsarai, people 
run here and there and say that every body 
should be alert as Bihar is approaching and 
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people w-ould loot the passengers. I do not 
say tbat people of Bihar loot the passengers 
but s1lCh an atmosphere has deen created 
there. 

Sir, there is a lot of without ticket 
tra veiling in Bihar. At least three Integral 
coach factories could be established with the 
money realised from the persons travelling 
without tickets. 

(-English] 

MR. CHAIRMAN : Please confine your 
se If to the amendment. 

DR. G. S. RAJHANS: It is quite 
relevant. ]t is not irrelevant. What I wanted 
to say is that if there is punishment 
for this sort of crime, there should be puni-
shment for others a]so who comn1it greater 
crimes and more serious crimes. 

[Translation] 

You may visit any third class compart-
ment or first class compartn1ent. People do 
not care for the security guards posted there. 
They are in collusion with them and drink 
liquor openly. Nobody could travel with 
them with the members of his family. The 
commuters, who are generally hooligans, 
enter the coaches forcibly and people are 
insulted. I would like to submit to the Hon. 
Railway Minister that he is efficient and 
competent and he bas got reputation as an 
efficient Minister. He has brought pros-
perity in Haryana by turning the barren 
land into a fertile one. If he wants to 
reform the Railway system, he can certainly 
bring about improvement in the Railways. 

I would also like to add one more thing 
that a. foundation stone for Darbhanga 
Samastipur was laid by Late Shri Lalit 
Naram Mishl'a and this matter bas been 
raised many a times here. Even the work for 
laying of Railway line had started, hut the 
former Railway Minister abandoned the 
work here and instead started the laying of 
R.aHway line at MaIda. There cannot be 
greater injustice than this with North Bihar. 
Your former Railway Minister dismentled 
the Raiway line in Bihar and took it to 
MaIda. Such an injustice should not be 
~wed to happen. If the people of North 
Bihar do not raise their voice, it does not 
mean that injustice should be done to them. 

Survey for construction of Sakari Hasan-
pur Railway line was undertaken and even 
the funds for this line were also sanctioned, 
but this Railway line has not been construc-
ed so far. This demand has been raised for 
quite a long time that a coach factory might 
be established in Bihar. It is a matter of 
great shame for us that workers from Bihar 
come to Delhi, Ghaziabad, Faridabad and 
Ballabhagarh for employment. Why should 
other employment opportunities not be 
created for them there itself? They should 
be provided the employment in their local 
areas itself For this purpose, a coach factory 
might be estab1i!>hed in Bihar. I have 
already said that If without ticket travelling 
and bungling in Bihar is stopped, a factory 
could be established there. The railway 
problem in Bihar is mo~t acute. Therefore, 
railway problen1s is Bihar ~hould be tackled 
in all seriousness. I would request the Hon. 
Railway Minister that he should himself 
travel in a train through Bihar, especially 
from Delhi to Calcutta via Bhagalpur and 
he should himself see as to what type of 
crimes take place there. He should visit 
Bihar without prior intimation like frime 
Minister who is going to tribal areas without 
any information. He should see as to how 
crimes take place with the connivance of 
Railway employees and fake railway tickets 
are sold. After all who is losing the money. 
It is your loss. The problem of Railways in 
Bihar is very acute and the Hon-Railway 
Minister should himself look into the pro-
blem and solve the problem. 

*SHRI M. SUBBA REDDY (Nandyal) 
Mr. Chairman, Sir, I come from NandyaJ, 
the constituency \\hich Shri P. Venkata 
Subbiah represented in this august' House. 
During his time he made two promises to 
the people of this constituency. Now, I want 
to remind the Hon. Railway Minister of the 
promises made by Shri Venkata Subbiah and 
keep up these promises. Sir, one of the 
promises made by Shri Venkata Subbiah 
was about the construction of an over-
bridge near Nandyal and the other was 
about conducting a survey for a railway line 
between Nandyal and Yerraguntta. He could 
not keep up his promises. At least now the 
present Railway Minister would respect the 
words of Venkata Subbiah. I hope, the 

*The speech was orginally delivered in 
Telugu. 



219 Indian Rlys. (Altldt.) Bill AUGUSt' 14, 1985 Indian RJys. \( Amdt.) Bill 220 

present Railway Minister would take up the 
eonstruction of over bridge at Nandyal. 

Sir, the Tunga Bhadra Express is running 
between Secunderabad and Kurnool. There 
is not much income to the Government from 
this train, It starts about 5.30 P.M. at 
Secundrabad and reaches Kurnool at 10.30 
P.M. and halts there for whole of the night. 
If this train is extended upto Guntakal, it 
will not only yield good revenue but also 
serve the needs of the people in that area. 
I had written a letter some time back 
requesting the Hon. Railway Minister to 
extend Tungabhadra Express upto Guntaka1. 
The Hon. Railway Minister has replied 
saying that he would consider the matter. 
But, so far no action has been taken. I once 
again request the Hon. Minister, through 
this august House. to take a decision to 
extend Tungabhadra Express upto Guntakal. 
If this train is extended upto Guntaka 1, 
it gives connection to Bombay-Bangalore 
Mail which arrives at Guntakal at 10 0' 
Clock. The Tungabhadra Express. if exten-
ded, will reach Guntakal by 1 A.M. So the 
extension of this train will prove to be boon 
to the Rayalaseema people who have no 
transportation facilities at present. If the 
people in the area want to go to Bangalore 
they have to go only by buses which is 
quite tedius. They have no rail facilities 
at the moment. So if this train reaches 
Guntakal at 1 A.M. or at any rate not later 
than 1 A.M. it would enable the passengers 
to catch the Bombay-Bangalore mail. That 
is why, Sir, I am requesting the Hon. 
Minister for Railways to take a decision 
immediately. It also yields a very good 
revenue to the Railway Department. 

There is a proposal to convert the 
Secuoderabad-Guntakal line into broad 
gauge. This proposal is pending before the 
Government for many years. Nothing has 
been said or done in this regard so far. 
The Southern part of the country continues 
to be neglected. Now the time has come to 
think about the South. By converting 
Secunderbad-Guntakal line into a broad 
gauge, the distance between various desti-
nations can be cut short by hundreds of 
kilometres. It benefits the passengers going 
to Madras and Bangalore. It also helps in 
the transportation of goods. It will enable the 
people living in these areas to export their 
loods to other regions. Since this line 

happens to be metergauge, people are facing 
many difficulties. The connection available 
to various tra ins is almost nil. Above aU. 
this conversion would serve the needs of the 
farmers in this area. Hence, I request the 
Hon. Minister to see that Secunderabad-
Guntakal line is converted into broadgauge 
as early as possib1e. 

Sir, a coach factory at Tirupathi was 
sanctioned by the Government long back. 
Lot of injustice has been done to Andhra 
Pradesh in this matter. The Government 
have not taken up the construction of this 
factory so far. This compels us to think that 
Andhra Pradesh is being meted out a step-
motherly treatment. Tirupathi is an indus-
trial centre. It is a famous pilgrim centre. 
The assurance given by the Centre that 
coach factory will be established at Tirupathi 
has not been fulfilled so far. The Govern-
ment should set up this factory at least now, 
to keep their word. I hope the Government 
would respect their word. All the Prime 
Ministers from Smt. Gandhi to the present 
Prime Minister Rajiv Gandhi favoured the 
establishment of coach factory at Tirupathi. 
I hope, the present Prime Minister would do 
justice to the State by establishing coach 
factory at Tirupathi. All the necessary 
infrastructure is available there. Raw 
materials necessary for this factory are 
available. It is the most ideal location for 
a coach factory. I hope and trust that the 
Government would waste nor more time in 
setting up this coach factory. 

Ticketless travellers are a menace to 
the Railways and the Government are losing 
much of their revenue on this account. I am 
saying tbis on the basis of my own ex-
perience. The Railway Officers are to be 
held responsible for it. When I was travel-
ling from Hyderabad, I saw hundreds of 
ticketless passengers getting out of the train 
at Mahbubnagar. Checking in the trains is 
too inadequate, If the Railways can control 
ticketless travening the Railways would no 
more be in the red. I hope the Hon. 
Minister would take steps to check the 
ticketless tra vel1ing. 

The conduct of the Railway Officers is 
also far from satisfactory. Their behaviour 
is annoying so much so that they don't care 
for even the Members of Parliament. If the 
officers do not care even for the Members of 
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Parliament one can very well imagine how 
they treat the common people. The Hon. 
Minister should see to that Railway Staff 
treats everyone with courtsy. Sir, once I 
bappend to go to Hardwar by train along 
with my friends. The train was late and 
hence I asked the Station Master to open the 
reitring rooms that we can rest for a while. 
But no body turned up to open the retiring 
room. Such is the behaviour of our Railway 
staff. If they cannot care for a Member of 
Parliament like me, how can they attend to 
the needs of ordinary pubJic. It is a serious 
matter and needs the utmost attention of the 
Hon. Railway Minister. 

Sir, before I conclude, I would like to 
remind the Hon. Minister about the promises 
made by Shri Venkat Subbiah regarding the 
construction of Nandyal over bridge and the 
survey of Nandyal-Yerraguntla line. Many 
accidents are taking place in Nandyal daily 
as there is no over bridge. Money is being 
spent on various constructions at various 
places. The proposal to construct an over 
bridge at Nandyal has been pending before 
the Government since last 10 years. The 
survey was conducted a long back. I hope, 
it will be taken up without any further loss 
of time. 

Sir, I conclude thanking you for giving 
the opportunity to speak. 

[English] 

SHRI CHINT AMANI lENA (BaJasore) : 
Mr. Chairman, Sir, I support the Indian 
Railways (Amendment) Bill, 1985. Sir, I 
would request you that you may kindly give 
mt some more time so that I may be able to 
deal with some important points concerning 
the subject. I will confine my speech within 
the purview of the subject and I will not go 
beyond the time given to me. 

Sir, in this Bill it is not clear whether the 
punishment which has been proposed will 
be applied to 'rail-roko' stirs) agitations. 
etc. on railway tracks or not. I would 
request that the Hon. Railway Minister 
may kindly clarify the points raised by me 
while giving reply to the debate. Why am I 
saying so? As you know, the rail roko 
demonstration on the railway tracks and 
other such demonstrations is a regu1ar 
phenomenon in our day-to-day life. Only 

recently, we had the rail-roko demonstrations 
in Karnatka, West Bengal as also some-
where else. I would like to know whether 
this enactment will be applicable to that or 
not. Of course, the Hon. Minister may say 
that there are some other provisions to deal 
with those matters, but the procedure is so 
lengthy, that the trial goes on for four five 
years, the railways have to incur expenditure 
and the accused person is also made to 
suffer. I can tell you from my own bitter 
experience that in 1979, the then lanata 
Government had instituted a case against 
me and 21 others, who were my colleagues. 
The case started in 1979 and it was disposed 
of only in the middle of 1984. For long 
five years we had to suffer and the railways 
were also to incur expenses. I would, -there-
fore, urge upon the Minister that after this 
Bill is passed, this and such other types of 
enactments should be enforced very strictly, 
and such cases must be disposed of by either 
the camp courts, or by summary trial, other-
wise these enactments will remain only in 
the Statute Book, and we will not be able 
to achieve the desired result, and this type 
of lawlessness will continue. 

Only the other day, the Hon. Railway 
Minister told, and I quote: 

"The Railways are glvlDg utmost 
attention to ensure punctual, comfor-
table, safe and secure rail travel". 

How can it be possible? I must congratulate' 
the Hon. -Minister that he has felt the inner 
feelings of the millions of railway passengers. 
The passengers do want to travel with all 
sorts of comforts and security, but how can 
it be possible, unless these types of lawless-
ness activities such as obstructions like 
frequent alarm chain pulling, obstructing 
the trains to move in various manners, 
rail-roko strikes etc. are dealt with very 
firmly. We all know, that if a train stops 
even for half a minute, then the train will 
be late by fifteen minutes. It is, therefore, 
of utmost importance that incidents like 
cutting of hose-pipes, pu]]ing of alarm chains 
etc. should be stopped immediately. In. 
fact, such a Bill should have come n1uch 
earlier. 

How can safe and secure rail travel be 
possible, if we pull alarm chains so frequen-
tly according to our sweet win, and we want 
to get down at places nearer to our destina-
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tion. And this is resorted to by passengers, 
who do not have the railway tickets. These 
people pull the alarm chains according to 
their own sweet will, when they want to set 
down near the market or the cinema hall. 
Passengers travelling without ticket should 
be dealt with very firmly. 

On the basis of my experience, I can say 
that when certain anti -social elements are -
engaged in pulling the alarm cba in, or dis-
connecting the hose pipes, neither the other 
pas~engers, nor the rail way staff intervene. 
You know, what happens to them, if the 
passengers or the railway staff object to 
that, they are subjected to assults insults 
and humiliations. they are assau\ated and 
threatened also. So, generally nobody is 
there to protect either the railway staff or 
the passengers, and nobody dares to protest 
against these types of lawlessness. There-
fore, I would suggest to the Hon. Railway 
Minister that adequate number of RPF 
should be deployed in all the trains. In this 
connection I would also suggest that the 
summary trials may be taken up in the 
trains itself. RPF should be deployed in 
all the trains and in all the coaches. 

Some of the Hon. ~embers have ex-
pressed their concern about stringent Jaws, 
but while sharing their views I would like 
to submit that in a democratic country like 
ours, people have the right to express their 
difficulties through agitation, demonstration, 
etc. But that should not be at the cost of 
national exchequer and a 1so not at the cost 
of millions of passengers who travel by 
trains. 

Sir, just like some advanced countries, 
. should we not think of adopting an arrange-
ment in which the door of the coach opens 
only after paying the actual fare and getting 
tbe ticket? This should be looked into 
seriously because it solves the problem of 
t-icketless travelling to a great extent. 

Instal1ation of safety devices, which is 
being planned to offset human failure at 
least to some extent, is still to be implemen-
ted. The railway Ministry should speed up 
the work in this direction. When the present 
Hon. RaHway Minister- was the Chairman 
of the Esitmates Committee, through the 
reports of the Committee, he drew the 
attentio!l of the Parliament to the need for 

replacement of signalling equipment in more 
than one thousand railway stations. 1 w.QQld 
like to know the action taken and Afcps8 
achieved in this direction. A recent c,o_nvc.n,. 
tion of Railway men. recommended tbe CQJl" 
stitution of a Safety Cell under the S~ty 
Dire~torate to CODcenttate on safety dev;,cci. 
It is stilI not known as to what is the 
reaction of the Government on this i'Ssue and 
what progress has been made. 

Before concluding, I w.ould like to draw 
the kind attention of the Hon. Rail~ 

Minister to some suoh instaaces whiell He 

leading to public disl'leasure and ultimately 
people have to adopt agitative methods, 
when their sma 11 and genuine demands are 
not fulfilled. In spite of their commitment 
to fu1ful these demands, the Railways are 
failing to do so, and due to this people are 
forced to take agitative measures. In this 
connection, I would like to draw the' atten-
tion of the Hon. Railway Minister to these 
minor and very genuine demands like stopp-
age of trains, upgradation of passengef halts, 
construction of level crossings, etc. which 
should be fulfilled. 

With these words, I once again convey 
my whole-hearted support to this Amend-
ment Bill. 

[Translation] 

SHRI R. S. KHIRHAR (Sitaniarm) : Mr. 
Chairman, Sir, I rise to support the Indian 
Railway (Amendmnet) BiB, 1985. The Bill 
should be made applicable to both Railway 
employees as wen as the Central travelling 
public. The Bill provides for stringent punish-
ment to those who commit crimes H1c-e 
disconnecting hosepipes and stopping of 
running trains. or course such punishment 
should be there but facilities to the general 
travelling public cannot -be overlooked. 
Experience shows that railway commuters 
or the general public disconnect the hose 
pipes and then stop the trains. Such incidents 

-take place in those areas where there are _ 
small stations or in rural areas through which 
the trains-pass. Why does this bappen 'fIt is 
because there is no balance in the operation 
of Railways. We will have to bring about a 
balance in the ra iJway operations. The 
Railway runs long distance trains and the 
super-fast trains but facilities of -local train5 
should also be increased so that trains ate 
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not unduly stopped at small stations which 
causes unnecessary inconverience to th~ 

passengers. What I mean to say that this 
inbalance in the railway operation has in-
creased in the recent past. For example no 
train is seen for 8 to 10 hours between 
Bagha and Darbhanga -a distance of 422 
kms near Indo-Nepal border. The Members 
of Parliament belonging to northern region 
had given a memorandum to the Hon. Rail-
way Minister in which they had protested 
against the discontinuation of train services to 
Samastipur and from there upto Mazipur in 
that region. Similarly the operation of 
Samastipur-Danapur Express has a]so been 
discontinue@. In this way train which used 
to stop at small stations withdrew this faci-
lity gradually. 'This caused much difficulty to 
the people of the area. Regarding this the 
Hon. Railway Minister replied that since road 
facility is there, there is no need for providing 
railway facility. This is a very strange reply. 
If there is road facility in some region then 
it is a very good thing but that does not mean 
that the region should be deprived of the 
railway facility. The incidents of disconnet-
ing hose-pipes cannot be checked till this 
imbalance persists. While supporting the Bill 
I would like to urge the Government that 
taking into account the existing facilities at 
the small railway stations and the rural 
areas, facilities of more train services should 
be provided there so that the people there are 
relieved of their anxieties and they may not 
resort to disconnecting hosepipes in future. 

[English] 

SHRI M. RAGHUMA REDDY 
(Nalgonda) : Mr. Chairman, Sir, I welcome 
this Bill to some extent. But this Bill is not 
covering the entire facts. It should have 
covered the ticketless passengers as well as 
the thefts that are taking place in the train. 
Sir, recently, I had travened from Hyderabad 
to Delhi by A.P. Express. From Jhansi to 
Bhopal many thefts are taking place. In the 
same train, one lady lost goods worth of 
Rs. 10,000. I would request the Hon. 
Minister to take strict measures from Bhopal-
to Jhansi. I do not know how he is going to 
control the ticketless pac;sengers. People are 
coming and going and who is the thief and 
who is the actual passengers, we are not in a 
position to know. 

Sir, coming to my own State's problem, 
in 1914, the Nadikudi-Bibinagar line was 

sanctioned. Firstly it was scheduled to be 
completed within 5 years, but already 11, 
years have passed, still it has not yet been 
completed. If it goes on like this, I think it 
will take another J 1 years to complete the 
work. Only Rs. 4.crores have been allotted 
and another Rs. 15 crores are still needed, 
to complete the work. I do not know when 
the Minister is going to allot that amount. I 
am requesting the Hon. Minister, to allot tho 
said amount. I t is the only new railway line 
after independence in Andhra Pradesh. I 
request the Hon. Mininster kindly to 
consider this request, and give an additional 
amount of Rs. 15 crores during the next year 
at least. During 1986 .. 87 it should be com· 
pleted. 

Now about the convers\on of Macber\a-
Bibinagar line, from metre gauge into broad 
gauge, it is a long pending case. Only Rs. 7S 
lakbs have been allotted for it. I would 
request the Hon. Minister to allot more funds, 
to complete it. This line will reduce the 
distan~e between Madras and Hyderabad, 
and even upto Delhi by 75 kms. 

Next is about the circular line around' 
Hyderabad. Hyderabad is the fifth large~t 
city in our country. But the Minister has 
not taken any interest. His predecessor had 
ordered for a survey, They had prepared a 
techno-economic feasibility report, and 
submitted it to the railway Board. It is pend-
ing with them. They have not taken any 
interest. I request the Hon. Minister kindly 
to consider it. The traffic in Hyderabad is 
increasing day by day. Presently 30 lakhs of 
people are there. Four to five lakhs people 
are commuting daily. In order to remove 
congestion of traffic in Hyderabad. we need 
this circular )ine. Kindly consider this. 

The next is about a line between Raichur 
and Macherla, Via Devarkonda and Gadwal. 
A survey was done four years back, but no 
action has been taken so far. It will connect 
two cotton-growing areas. Many friends from 
Karnatak are here in this House. I request 
them to raise this issue, irrespective of politi-
cal considerations. This is very important. 
This line will link two cotton-growing ar~as. 

You are now going to have a new textjle 
policy. This Hne win reduce the distance 
between Bombay and Madras. The distance 
from Bombay to the Circas will also be 
reduced. You must consider this case on a 
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top priority basis. This line will go mostly 
through drought-prone areas, and through 
my constituency, viz. NaIgonda. Three to 
four taluks of my constituency will be 
covered. It will a1s0 cover other constituencies 
in Karnataka. So, please consider it. 

In the Miriyalguda area, there are 20 
cement factories. One line from Jaggyyapeta 
to Miriyalguda will connect these 20 cement 
factories. The owners of these factories have 
represented to me. They have represented to 
you also. Kindly take it up. They produce 
nearly 6,000 tonnes of cement daily. It is 
very difficult for them to move that cement 
to various parts of the country. Many more 
cement factories are coming up there. So, I 
request you to consider this request. 

Lastly, many Telugu-speaking people are 
living in Delhi. But unfortunately, they do 
not have any train to go to Coastal Andhra 
areas direct from here. I request for a link 
from Delhi to Visakhapatnam via Warangal 
and Vijayawada. It will help the people of 
that area also. Kindly consider this. 

I personally request you for a small 
favour, i.e. for· the stopping of the' Narsapur 
Express at Bibinagar, and of Dakshin Express 
at Bhongir of my constituency. I know that 
the Railway Minister always talks about 
resource constraint. But here, since no 
expenditure is involved, ( req ust him to accept 
this request. 

I request the Railway Minister to become 
a resource-mobilization Minister, and mobilize 
more resources and give them for expenditure 
on the railway lines I have requested for. 
Andhra Pradesh is also a part of our country, 
though it is ruled by a Telugu Dessam 
Government. It is an integral part of India. 
Kindly do not treat Andhra Pradesh as falling 
outside. 

With these words, I conclude my speech, 
and I request the Railway Minister to consi-
de~ my suggestions favourably. Thank you. 

[Translation] 

SHRI M. L. JHIKRAM (Mandla) : Mr. 
,Deputy Speaker, Sir, I rise to support the 
Indian Railway \Amendment) Bill, 1985 
introdu~d by the Hon. Railway Minister. 
As a matter of fact the incidents of removing 
bosepipes from the trains obstructs the 

running of trains and it is dangerous as well. 
Sometimes it causes major accidents. It is 
an offence and in order to curb the same 
proposal for enhancing the amount of fine 
from Rs. 500 to Rs. 2,000 and the period of 
imprisonment from one month to six months 
is appropriate and praiseworthy. Such a 
provision should already have been there. 
But I would also like to submit to you that 
more enactment of law or effecting of 
amendment does not serve the purpose 
unless the laws or amendments are enforced 
effectively. We often see that ticket less 
travellers board and alight from the trains at 
will by stopping it anywhere they like by 
pulling the chain. There are iaws in this 
respect hut we do not pay any attention to 
ascertain how far these laws are being 
observed. As a result our rules become 
meaningless. It is necessary to comply 
with the rules. 

I would like to subnlit hare that the 
workers and employees working in Ballabgarh 
and other industrial towns travel in the 
trains going towards Agra. It has become 
their daily routine to pull the chain any-
where they like and then detrain. Due to 
this, all the trains running in that section 
are delayed. Attention should also be paid 
in this respect. 

Secondly, so far as metre gauge trains 
are concerned, the trains running from Jabal-
pur to Gondia and from Mandla to Parahia 
often reach late. I do not know whether 
their time-schedule is such but the trains 
often reach late. A corespondent of .4The 
Hindustan Times" has narrated his experience 
in Sunday Edition of the newspaper dated 
the 7th July, 1985 under the heading "A 
great railway. journey" that he reached 
Mandla Fort from Chandrapur by train in 
24 hours, the distance of 400 kms. only. I 
would, therefore, submit that there is need 
to improve this situation. 

In OUf region, Nanipur Junction used to 
be the Di\'i~onal Head-quarter before 
independence but after independence with 
the complicity of officers it was shifted to 
Nagpur. As a result everything has become 
topsy turvy . On the night of 15th August 
1984 a serious railway accident took place 
at Charegaon Railway Station on the same 
section in which two coaches of a train fell 
down as the bridge had heed wasbed away. 
The people of that region placed demaud. 
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before the then Railway Minister at the 
accident site itself that Divisional Head-
quarter 'should again be shifted to Nanipur 
from Nagpur. At that time he promised to 
do the needful. In this connection our 
Chief Minister had proposed to make 
available 75 acres of land to the central 
Railways. I would like to submit that 
attention should be paid towards this local 
problem also. 

Apart fronl this I would like to submit 
that the Central Government had constituted 
an Uneconomic Branch Line Committee 
earlier to convert railway line from Jabalpur 
to Godia. It had submitted its report before 
the Railway Board after conducting survey 
but no action has so far been taken on that 
report. It is still pending with them. I would 
like to request the Hon. Railway Minister 
that attention Should be paid in this respect 
and that this railway line converted into 
broad gauge line because that is a hilly 
region and this has been the demand of the 
people for quite a long time. 

I would also like to express my thanks to 
you for giving me an opportunity to speak. 

DR. CHANDRA SHEKHAR TRIPATHI 
(Khalilabad) : Mr. Chairman, Sir, I rise to 
support the Indian Railway (Amendment) 
Bill, 1985. As a rule the entire Railway Act 
of 1890 should have been reviewed. There is 
need to review it. But it will be out of 
context to deal on it, so I would concentrate 
myself on the amendment only. 

I have nO hesitation to say that Railway 
occupy an important place in our life. It 
not only carries passengers or goods from one 
place to another but also has a great contri-
bution in the development of the country. 
Unfortunately in the recent years undue 
delay has been caused in the functioning of 
Railways by chain-pulling or removing the 
hosepipes. Sir, Railways are a very impor-
tant means of transport from one place to 
another. The sick people travel in by trains 
to reach All India Institute of Medical 
Sciences or oth~r hospitals or some other 
places. The students travel by trains to reach 
their schools and colleges. The candidates 
for various posts travel by trains to reach 
in time to appear in interviews or tests. I have 
no hesitation in saying that our, Members 
of Parliament also travel by trains to attend 

the Parliament, the supreme institutions· of 
the country. But due to chain pulling or 
removing of the hosepipes the Parliament 
sometimes adjourns and . . .. 

Those people who go to join offices fail 
to reach there within the available joining 
time and cannot join the offices due to nOD-
arrival of trains in time. In this way all type 
of hurdles are put. There are mainly four 
kind of people who create such hurdles. The 
first one are those people whose intention is 
to commit dacoity. They climb the roofs 
of the coaches aT"ld when they like, they stop 
the train by removing hosepipes. The second 
one are ticketless travellers who stop the 
train by removing the hosepipe before the 
train reaches the station and then detrain. 
Sometimes the students also indulge in 
such activities. In the fourth category are 
the railway employees who do such things 
for their personal ends. They indulge in 
such activities to get their demands conceded 
and acquire more facilities for thenlselves. 

Sir, I may kindly be allowed a little time 
more because I would like to put forward 
some suggestions in brief. The Railways are 
very useful for the development of all areas. 
So Railways must adhere to punctuality. 
Regarding those persons who stop the train 
before the scheduled stoppage by removing 
hosepipes etc. I would like to give these 
suggestions-

(a) Often passengers traveling on the 
roofs of the train coach get down through 
the stairs attached behind the coaches and 
take position on the buffer head of the 
hosepipes and then disconnect the hosepipes. 
So there should be strict restriction on 
tra veIling on the roofs and there must be 
provision of punishment for it. 

(b) The Police force and the railway 
employees should be deployed in sufficient 
strength to apprehend such elements. 

(c) Sometimes due to the sudden removal 
of hosepipes the Vacuum-combination cham-
ber gets blasted as a result of which brakes 
jam the wheels for long period. As a result, 
the train is delayed for many hours and it 
cannot move unless another engine is brought 
and a'ttached. 

(d) Only law is not sufficient to prevent 
the removal of hose-pipes. There should 
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also be some provision in the system by 
which it would not be possible to disconnect 
bosepipes easily. One end of the hosepipcs 
should be closed inside with the help of 
nickel thread and male female ends of hose -
pipes should be fastened to each other with 
nut and bolts and other two plane ends 
should be tightly fitted with the vacuum 
pipes with the help of clips. After this 
'improvement, the hosepipes cannot be 
-remo.ved easily. For this the manufacturer 
will 'have to make modification in the design 
,of this item. 

(e) In case of air brake system the 
possibility of removal of hosepipes can be 
avoided by installing flexible metallic airpipes 
'for linking up one coach with another. 

Sir, I support this Bill and I would like to 
-add that the amount of penalty is meagt e and 
there is need to enhance the period of 
imprisopment. Sometimes the culprits go scot 
free for want of eye witnesses. So some provi-
sion should also be made in the law by which 
this delay which iii caused unnecessarily may 
be avoided. I have submitted my suggestions 
'to the Hon. Minister. I hope he will consider 
these suggstions and make some provision 

. 'by which it will be impossible to disconnect 
the hosepipes. 

lEl1glish] 
SHRI K. R. NATARAJAN (Dindigul) : 

On behalf of AIADMK I support the Bill 
which seeks enhancement of punishment for 

,obstructing running of trains. Along with 
this, I would like to speak a few words on 
the Railways. 

Karur to Dindigul broad-gauge line is 
making a very slow progress. It has to be 
speeded up by providing more funds. At 
least Rs. 15 crores has to be allotted for this 
purpose. 

An overbridge has to be constructed oVer 
the railway line in Dind igul town. I t is a 
must for the people there. 

The Pandiyao Express stops at Shola-
vandan when it runs from Madras to 
Madurai, but it does not St0P there when it 
comes from Madurai to Madras. The 
train should be stopped there in order to 
cater to the needs of the people in and 
around Sholavandan. 

Usilampatty is an important place. I t is ' 
the headquarter of Revenue Divisional 

Officer. There are Taluka offices, Panchayat 
Union Offices and a number of high schools, 
higher secondary schools and a college. It 
is a business centre. The business people 
have to travel from that place to other 
places. So, I request the Minister that at 
least J 0 berths should be set apart for that 
town. 

There is an acute shortage of drinking 
water for the people of Dindigul. The State 
Government has attempted to bring artificial 
rains, but it has become a failure. AU the 
water resources have already got dried up. 
About 40 bore-wells have been sunk but 
tbere is no sufficient water supply. So, the 
people there are suffering like anything. The 
State Government h~s requested the Hon. 
Minister for Railways for a provision of 
train facility to take water from Trichy to 
Madurai. So, I request the Hon. Minister 
to provide sufficient wagons to carry water 
from Trichy to Dindigul. 

[Translation] 

SHRIMA TI MANORAMA SINGH 
(Banka) : Mr. Chairman, Sir, I rise to sup-
port the Railway's (Amendment) Bill pro-
viding for enhancement of punishment and 
fine. 

Common complaints are being received 
for a long period that it has become very 
difficult for the people to travel by trains. 
Our railway system is becoming very defec-
tive. According to me, one' of the reasons 
for this is that fast trains have been provided 
more stoppages. Students make most of the 
mischiefs in the trains and they travel with-
out tickets. Some railway employees and 
police personnel are also involved. The 
police personnel claim their monopoly on 
railways. They think that there is no body 
to check them. They do not care for anybody. 
They travel in any compartment whether it 
is a first class or air-conditioned coach. They 
are responsible for all the disorder prevailing 
in trains. 

Trains pass through certain Joca1ities 
where a school or college is located. The 
students, who do not get admision any where 
enroll themselves in these schools or colleges 
and they undertake train journey for the sake 
of fun and frolic. They travel in trains with-
out any fear and get down from the trains by 
pulling the alarm chain. I suggest that the 
people of the village, near which such inci-
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dents take plaee, should also be penalised. 
:Fhe office-bearers of the school, to which 
these 'students belong, should also be held 
responsible for this and penalized. Only then 
this evil can be put to an end. 

I would like to say a few word about 
ticket checking. Some of tbe railway emp-
loyees are indulging in malpractices and are 
encouraging ticketless travel in the hope of 
,getting some illegal money. People reach 
Patna from Bhagalpur in Bihar and from 
there they reach Delhi after paying Rs. 25 
only. The law enacted by you is not fully 
implemented. Will you please tell me the 
number of persons awarded punishment in 
such cases. No cheking staff comes for check-
ing the ticketless travellers in trains. While 
coming from Bhagalpur to Patna, I saw that 

, students boarded the train and no checking 
statT came throughout the journey. I would 
like to suggest that ~trict action should be 
taken. Only then improvement can be bro-
ught about and welfare of people can be 
ensured. The proposed punishment in the 

. BiH should be further enhanced. 
With these words I express my thanks to 

you for giving me an opportunity to speak. 
SHRI VIRDHI CHANDER JAIN (Bar-

mer): Mr. Chairman, Sir, I rise to support 
the Indian Railways (Amendment) Bill, 1985 
introduced in this House. Many amendments 
have, however, been made in the Indian Rail-
ways Act, but certain more amendments are 
required to be made in it. I am of the view 
that all the necessary amendments required 
to be made should be brought together so 
that time of the Lok Sabha is not taken 
unnecesarily, because even a single amend-
ment takes a lot of time of the House. 

I also support the provision made to stop 
people from disconnecting the hosepipes. A 
friend has mentioned that the hosepipe can be 
disconnected very ea~ily. I would like to say 
this matter may be e"(amined in a scientific 
way and experts should be consulted and 
some such permanent mechanism should be 
evolved so that hosepipes cannot be discon-
neeted. 

People who travel on the roofs of Rail-
way compartments do so out of pleasure. I 
have seen that they travel on the roofs of 
railway compartments despite the fact that 
there is plenty of space in the compartments. 
A penal provision sbould be made in this 
regard because travelling on the roofs of the 
compartments causes more accidents. 

No body adheres to the legal provision 
meant for pulling the alarm chain. Those, 
who indulge in such activities, are not award-
ed any punishment. That is why law has 
become meaningless today. I t causes late 
running of trains also. Arrangements will 
have to be made in this regard as well. 

It is commendable that there is safety, 
security and punctuality in Jodhpur Division 
of Northern Railway. That is why no acci-
dent has taken place there. 

Ours is a desert area. Barmer-Jaisalmer 
area is a very backward. No provision 
is being made for constructing new lines 
there. The Central Government have not 
taken a step further in the direction of 
augmenting the number of those railway lines 
which were constructed by Maharajas of 
Jodhpur. I have been constantly demanding 
that a railway track from Pathankot to 
Kandla should be constructed. Rail line from 
Pathankot to Bikaner has already been con-
structed. It exists from Bikaner to Kolayat 
also. Faloode is situated 11 kms away from 
Kolayal. If this railway line is constructed, 
Jaisalmer can be directly linked with Delhi. 
Priority should be accorded to laying of 
railaway line from laisalmer to Barmer. 
Rajasthan canal has reached tbis desert area 
and there is possibility of finding new deposits 
of petrol,diesel and gas there. Construction of 
this line can help in the development of this 
area. Triweekly train between Jodhpur and 
Ahmedabad and from Jodhpur to Delhi 
should be run on all the days of the week. 

Jaisalmer is very important place from 
tourist point of view. So, a direct rail link 
should be provided between Jaisalmer and 
Delhi. If the rail line constructed upto Jodh-
pur is extended upto Jaisalmer, it can serve 
the purpose. I request that the suggestions 
given by me may be looked into. 

16.00 hrs. 

[English) 
SHRI NARAYAN CHOUBEY 

(Midnapore) : The aim of this Bill is very 
limited. It is regarding providing punish-
ment for chain-pulling and disconnection of 
hose-pipes and where fine was Rs. SOO/-it 
has been proposed that the fine wold be 
increased to Rs.2,000/-. And for dis-
connection of hose-pipe along with fine of 
Rs. SOO and imprisonment of six months will 
be imposed. 
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The aim is for smooth running of trains. 
But then I would like to put one question to 
the Hon. Minister. There had been some 
rules for punishment and fine of Rs. 500 had 
been there and is still there, then how many 
persons have as yet been fined and how 
many persons have as yet been put behind 
bars? That is what I want to know. 

I submit that whenever any difficulty 
arose and when the railway staff go and 
check these things, they are assaulted, 
beaten and harassed. Most of the big 
officers pass orders from the distance and 
the poor TTE has to face the consequences. 
This difficulty has to be dealt with firmly by 
the Administration and some deterrent 
punishment has to be given for those who 
violate rules. 

10.02 hrs. 
[SHRI SHARAD DIGHE in the chair] 

I mention one more thing. Between 
Kharagpur and Howrah, 160 kilometres in 
East Coast, 46 Down and 45 Up daily chain 
pulling is going on and the DRM and other 
officers are always silent. 

I want to bring one more thing to the 
attention of the Hon. Minister that the 
smooth running of trains has been facing a 
constant problem not so much from chain 
pulling alone, but n1uch more than that from 
the frequent accidents also. There have 
been 37 major accidents in the last seven 
months this year and derailments are 
innumerable. Perhaps the Railway Minister 
does not know how many derailments have 
taken place. Only on 6-8-1985 Kanchanunga 
Express near Burdwan has met with an 
accident. On 14-6·1985-it has not come 
in the Press -Down Rajdhani Express would 
have had a fatal accident near Aligarh. 
Axle of one bogie had got broken and the 
entire train had to wait near Aligarh for six 
hours. 

Such has become the situation that 
perhaps no person will get into the trains 
after some time without having his name 
registered with the Life Insurance Corpora-
tion. I would suggest that you kindly talk 
with the Finance Minister and open a new 
scheme-Railway Travelling Insurance 
Scheme -and open its offices at Delhi, 
Calcutta, Bombay and other places. Govern-
ment will get funds and the people will also 
be saved. 

The major constraint which is facing the 

Railway Administration is renewal of tracks. 
At least 32,000 kilometres of Railway tracks 
are required to be renewed. 

Then there are defective locos. Steam 
locos are coming down. But' you are not 
bringing in enough diesel locos and electric 
locos. So, the gap is growing. Since you 
have decided not to produce any more steam 
locos, you have stopped producing spare 
parts. You have no spare parts to repair 
the steam locos. You are taking 
advantage of such locos which face accidents. 
You take away those spare parts and use 
them in other locos. This is what is happen-
ing. So long as you cannot completely 
dieselise and bring electric locos, you should 
continue to produce spare parts for the steam 
locos. 

Sir, there are defective rakes; the railways 
are facing shortage of rakes and bogies. 
There are defective signals. There are 
inadequate supplies of raw materials and also 
equipments. In every loco shed you will 
find that there are no spare parts available. 
You did not give them proper equipments. 
So, the quality of repair job has come down. 
This should be looked into. 

Lastly I wish to say something about 
shortage of staff. You have introduced ban 
on recruitment. Therefore you cannot 
recruit a single man. Every month and 
every year people aTe retiring from jobs; 
people are dying; but you are not recruiting 
peopl'! in their places. 

Are you applying the Maflin formula for 
gangmen in the Engineering Departmeat? 
Mafiin formula directs that for one kilometre 
of railway track you require so much of 
gangmen. Are you having the same number '1 
I am sure you are not having it. All these 
accidents are happening because of tbis. So, 
this should be looked into. These things are 
essential for the removal of constraints in 
regard to the smooth running of the trains. 

Whenever we ask the Railway Minister 
to do something he always says, he has no 
funds. Last year Railways were allotted 
Rs 1650 crores. This year it is the same 
amount which is given. Every year the same 
anlOunt is sanctioned to the Railways. Sir, 
there is a story. A Brahmin used to collect 
one kilogram of rice every time if he begged 
in one village. He used to collect the same 
amount if he begged in seven villages! In 
the same way Railway has got Rs. 1650 
crores last year and Rs.1650 crores this year. 
In the meantime due to inflation prices have 



237 Indian Rlys. (Arndt.) Bill" SRAVANA 23, 1907 (SAKA) Indian Rlys. (Amdt.) Bill 238 

gone up. The real physical amount which 
Railway receives is much less compared to 
last year. Railways require more funds for 
their .. activities. How can you run 
Railways in this fashion ? Either you say you 
cannot run or you go to the Planning 
Commission and ask for money, otherwise 
you cannot run the railway. If you so like 
we will all go along with you before the 
Planning Commission -and off er dharna in 
front of Yojana Bhavan for getting fund for 
the Railways. I hope you will accompany 
us in this venture. Otherwise mere talk of 
smooth running of trains will be only 
meaningless. Smooth running of trains cannot 
be tackled only by tackling chain pulling or 
checking, cutting of hosepipes and so on. 
You have to get more funds to carryon the 
activities of the Railways. With these words 
I conclude. Thank you. 

[Translation) 

SHRI RAM BHAGAT PASWAN 
(Rosera): Mr. Chairman, Sir, 1 rise to 
support the Indian Railways (Amendment) 
Bill introduced by the Hon. Railway Minister. 
Sir, when people make rail travel painful, 
they commit serious crime. I would like to 
express my thanks to the Hon. Minister for 
the steps taken by him to remedy the situa-
tion. Besides, I would like to submit that it 
is not necessary that rail travel will become 
confortable by merely checking disconnecting 
of the hosepipes or putting an end to chain-
pulling menace. Such a law was already there 
buCit is possible that this amendment may 
have some very good effect and ensure 
passengers amenities. 

Sir, from the point of view of trade, 
ind ustry and transport, Railways form the 
basis of economic development. It is also 
the policy of Government that in order to 
remove regional imbalance, development 
works should be undertaken in undeveloped 
areas. No railway development work has 
taken place in North Bihar after Inde-
pendence. Fast trains and Super Fast trains 
have been introduced to link one city with 
the other, but it is a matter of regret that the 
number of trains linking a city with the 
villages has decreased instead of increasing. 
So far as North Bihar is concerned, 14 pairs 
of trains have been cancelled recently. When 
asked about the reason therefor it was stated 
that since bus service is available there, 
running of trains is not necessarry. I have 
got the reply of the Hon. Railway Minister 

with me. Railways are essential for every 
type of development. The cancellation of 
trains there is causing resentment among the 
people. All the Members of Parliament from 
North Bihar had jointly submitted a memo-
~andum to the Hon. Railway Minister, but it 
IS not known what action is being taken on 
it by the Railway Board. The memorandum 
goes up to the level of C.M. and D.C.1\1. 
and a report is prepared while setting in 
office saying that there is no need to run 
trains there as bus service is available there. 
When Shri Bansi Lal took over as Railway 
Minister, a ray of hope had arisen among the 
people that in their State also, railway deve-
lopment works would be undertaken and 
bureaucracy would be put to an end. But it 
has not been put to an end. I request the 
Hon. Minister to pay attention towards it. 

In order to undertake railway develop-
ment work in North Bihar and to remove its 
backwardness, all the Railway Ministers had 
expressed their sympathy, but no step has 
been taken in this regard. The proposal for 
converting Samastipur-Darbhanga metre 
Guage line into broad guage line has been 
under consideration for several years. Due 
to non-conversion of this line Government 
has to spend Rs. 50,000 daily on transporta-
tion of goods. If this J ine is converted into 
broad guage, Government can save this 
amount. In his last speech the Hon. Railway 
Minister late Shri Lalit Narain Mishra had 
given an assurance regarding conversion of 
this line into broad guage. After some days, 
work did commence but unfortunately 
during the Janta Party rule the raw material 
meant for this purpose was sent somewhere 
else. Government spent Rs. 69 lakhs in the 
form of T,A./D.A. for conducting a survey 
of this line. Similarly, survey for construction 
of Sakari -Hasanpur line has already been 
completed and an amount of Rs. 90 lakhs 
has been paid to railway officers in the form 
of T.A./D.A. This work was started when 
Shri Kedar Pan de and Shri Lalit Babu were 
the Railway Ministers. Later on it was said 
that due to paucity of funds this work has 
been suspended. Government schemes meet 
such a fate! There is an acute shortage of 
power in North Bihar. There is complete 
darkness on railway stations. I request the 
Hon. Minister to solve the problem to some 
extent by providing emergency lights on - the 
stations. 

With these words I conclude. 
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(English] 
SHRI VIJA Y N. PATIL (Erandol) : If 

you go on ringing the bell, I am afraid I will 
not be able to make my speech ... (Interrup-
tions). 

Sir, I rise to support the Indian Railways 
(Amendment) Bill. 

Sir, this problem will not be solved 
completely by amending the Act alone. It is 
because, you take the eXl\mple of chain 
pUlling. We have seen that 98% cases of 
chain pulling is ~ithout reasonable cause 
and even then it goes without punishment. 
From 1982 figures, we find that about 
2,50,000 cases were reported but 98% were 
without reasonable cause. And the punish-
ment was accorded only to 749 people. So, 
even if you change the law, enhance the 
punishment you cannot ~top this evil unless 
social environment is changed and some other 
efforts are made. 

Sir, the powers vested in the magistrate 
differ from State to State. In Uttar Pradesh, 
the magistrate has the judicial power but 
does not have the executive power in dealing 
with crime cases. In South India, in some 
States, retired magistrates are employed. 
So, I will suggest to the Minister that for 
implementing this Act and for. reducing the 
menace of hose pipe disconnection, chain 
pulling etc., the judicial machinery of the 
Railways should also be strengthened. We 
find that there is organised resistance when-
ever there are checks about chain pulling or 
"hose pipe disconnection. For that also, we 
should have a separate machinery. The 
informers should be awarded suitably and 
their names should be kept secret. Some 
amount should be kept at the disposal of 
the Commercial Superintendent so that they 
can award the informers suitably. 

The other thing which we have noticed 
is that the incidence of crime, in some States 
is more as compared to other States. If you 
take the figures of Uttar Pradesh, there are 
79,000 cases in 1982 : in Bihar 41,000 cases 
and in Madhya Pradesh, 35,000 cases, out 
of the total of 2,43,696. 

Out of 90,000 cases of hose pipe dis-
conorction, 41,000 cases were in Uttar 
Pradesh alone. About 20,000 cases were in 
Bihar and 15,000 cases in Madhya Pradesh. 
There are some strategic vulnerable sections. 
In the Northeast area also, these things take 
place in lar~e number. Other factors such 

as roof top travel also contribute to the 
incidence of rise in the cases of hose pipe 
disconnection. It is very easy to disconnect 
hose pipe when a person is travel1ing or-roof 
top. I would request the Minister to include 
this illegal travel also in t~ category of 
crime and a similar punishment be given to 
these offenders. 

The Railway Reforms Committee bas 
already suggested change of doors' position 
from side to the centre in II Class compart-
ments. Change of schedules of railway 
timings in different sections also make the 
persons to pull the chain. Some passe~r 
trains were suspended by the railways,. with 
the results the vil1agers who go to those 
villages pun the chain and get down there. 
For example, the passenger train in Busal 
Manmad section has been stopped. I would 
request the Hon. Railway Minister to 
reconsider the case and start the train again. 

Modern means should be adopted while 
catching the criminals. Mrs. Manorama 
Singh and some other MPs have suggested 
imposition of group fines. At particular 
places, people get down in group. For 
example, photograph should be taken at 
that moment so that evidence will be avail-
able. The police force should be equipped 
with that kind of instruments. The ticket 
checking inspectors should also be given 
adequate incentives so . that they can catch 
the culprits. 

Lastly, we should look at this problom 
of crime on railways from other perspective 
also. How many man hours are lost because 
of the delays in trains? If we take the case 
of UP alone, more than 10,000 man hours 
are lost because of the detention of trains 
by chain pulling or by disconnection. If we 
see the speed and the capacity of the train, 
about Rs. 10 craTes loss is there in one State 
alone. If we calculate, the railways may be 
getting huge losses of more than Rs. tOO 
crores because of disconnections and ch~in . 
pullings. This is a very serious case. Public 
suffer from it. 

That is why, the amendment brought is 
well in time and I support the amendment. 

[Trans/ation] 

SHRI HARISH RAWAT (Almora): 
Sir, I would not complain that the Railway 
Minister or the Railway Ministry has given 
any step-motherly treatment in the matter 
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of construction of Dew railway lines in Uttar 
Pradesh as this Bill has a very limited 
objective. By bringing forward this Bill in 
the Hoqse, you have made your intentions 
clear that crimes do take place in the 
Railways and the same are to be firmly 
controlled. At the same time, I would also 
like to submit that by merely increasing the 
term of punishment or by increasing the 
amount of fine, the crimes in the Railways 
are not going to come down. One of my 
friends was saying that there are some areas 
where the rate of crime is very high. The 
best reflection of the variety of crimes which 
are committed in our society, I think, can 
be seen in the Railways. Rai1ways have a 
very large area of operation. It is difficult 
to control these crimes with the meagre 
amount of funds which we spent on safety 
measures. Due to constraints on resources f 

a very little amount of money is spent on 
the Railway Protection Force. J would like 
to mention that the crimes in the States like 
Uttar Pradesh, Bjhar. Bengal, etc. are increls-
jng and the people feel that their life and 
property is becoming increasingly insecure. 
Special attention needs to be paid in this 
regard. You should strengthen the Railway 
Protection Force and proper arrangement 
should be made for the maintenance of 
signals and other equipments. Corrupt 
Railway officials commit crimes in connivance 
with the traders and other people. Strin-
gent steps should be taken to check it. 
Your intention is good and your goal of 
bringing th:e situation under control can be 
achieved. 

With these words, I support this Bill. 

[English] 

SHRI N. V. N. SOMU (Madras North) : 
Sir, I am thankful for having given me this 
opportunity to express my views on behalf 
of the DMK Party. The principal cause of 
obstructing of running trains is that the 
trains do not stop at convenient places to 
commuters. It may not be possible to halt 
the trains at all such places. But, at the 
same time. t1}e railways should make an 
attempt to reschedule the halts of Express 
and Mail trains After all, railways are a 
public utility service. When the Railway 
Minister pleads the paucity of funds for not 
running the required number of trains, he 
should ponder over the problems of passen-
gers also. All the chain pulling and hose 
pipe disconnections are .oot tbe handiwork 

of mischievous elements. The cities are 
congested and overcrowded. 

PROF. MADHU DANDAVATE: This 
is the work of the Opposition ! 

SHRI N. V. N. SOMU: The job-seekers 
come from the suburban areas ... (Interrup-
tions). Similarly, the employees and students 
commute between their homes is suburban 
centres and their places of work in metro-
politan cities. The trains are not stopping 
at places which are convenient for such 
passengers. This issue has to be looked 
into by the Railways very deeply. By 
merely enhancing the punishment, this 
problem is not going to be tackled. Already 
in the Criminal Law Amendment Act, section 
7 (1) (a) is there to tackle all these offences. 

I wonder why the Railway Minister has 
not taken this opportunity to enhance and 
provide for a deterrent punishment to the 
encroachers of railway lands which are 
spread over 60,000 kms of railway line. 
The Zonal RaiJways have brought to the 
notice of the Railway Board 82,000 cases of 
encroachment of railway \ands. Out of 
these, 15,000 cases have been taken Ul' ror 

. eviction under the Public Premises (Eviction 
of Unauthorised Occupants) Act of 1971. 
When is the Railway Board going to institute 
eviction proceedings in respect of the remain-
ing 67,000 cases of encroachment a1so? 
I want the Hon. Minister to be specific in 
his reply to the debate. 

Besides encroachments, large tracts of 
railway land have been leased out to the 
brigwigs and industrial tycoons. In the 
heart of New Delhi, in Connaught Place 
near Super Bazar, 2,700 sq. yards of railway 
land had been leased out for ten years from 
1963 to 1972 to an industrialist. He has 
not only not paid the lease money for ten 
years but till today he has also not vacat~d 
that place. He has become a billionaire at 
the cost of Railw·ays. Where is the need 
for continuing such leases? Why should 
not the Railways wake up in time to get 
such people evicted as soon as the lease 
period is over? Here some drastic initiative 
is required from the Railways. 

PROF. MADHU' DANDAVATE: Are 
you referring to Coca-Co1a ? 

SHRI N. V. N. SOMU: It has been 
mentioned in the Public Accounts Com-
mittee's Report also. 

As the proposed amendment deals with 
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railways workers, I want to bring to the 
notice of the Hon. Minister the plight of 
the railway employees. Thousands of 
workers are coming from Arakonam to 
Perambur Workshop-to the lCF, Carriage 
Works. Locoworks, etc. But they are given 
railway free passes only from Tiruvellur to 
Perambur. For travel between Arakonam 
and Tiruvellur the poor workers have to pay 
money and purcha~e ticket~. 1. do not know 
why tbe Ra\\wa~cs ate \mpo~\ng such oai\y 
penalties on their workers who ate com\ng 
to the",: 'IoNotkcs\\o\)s {tom the\! \\o\l~e~. 1 
request the Hon. Minister to consider this 
and do the needful. 

[Trans/ation] 

SHRI SHANTI DHARIW AL (Kota): 
Mr. Chairman, Sir, through you, I welcome 
and support the Indian Railway (Amendment) 
Bill, 1985 which has been brought forward 
by the Hon. Railway Minister with the 
specific objective of bringing about some 
improvement in the Railway law and to make 
the Railway Rules and laws more stingent. 
Tbrough you, I want to submit to the Hon. 
Railway Minister that a number of shnilar laws 
had been enacted in the past also. As my 
friend Shri Choubey has just now said that 
ther~ is already a provision for a fine upto Rs. 
500/-, but on how many persons this fine was 
imposed? Why a need for enhancing it has 
been felt today? The Hon. Minister thinks 
that it has becon1e necessary to enhance it; we 
also support it. It should be seen that how 
far the laws and orders which already exist 
and the legislations which have been enacted 
by this Parliament are being observed? Two 
or three months back 30-40 people were 
killed. because they were travelling on the 
roof·top of the train. Thereafter, you issued 
orders that nobody would be allowed to 
travel on the roof-top of the trains, but we 
see daiJy that 50 to 200 passengers travel on 
the roof-tops of each train. If your orders 
are not complied with if your rules are not 
observed, then it is a very serious matter 
which needs to be given attention. 

I do not think there has been any d~cline 
during the last one or two years in the 
rampant corruption which we see in the 
Railways, bl!cause even today the T.es. 
behave in the same old fashion. In every 
Division, their 5 to 6 gangs operate. Thi.:Y 
allow free travel tQ whosoever they wish, they 

charge double fare from anyone at will and 
allow any load of luggage free of charge 
irrespective of its being beyond the limit. No 
change in their attitude worth the name has 
been seen during the last one or two years. 
You have not put any restriction on them. 
While drawing your attention to it, I would 
say that raids should be conducted on such 
gangs and a separate method should be 
adopted to check it. The traditional methods 
which our Governnlent adopts to apprehend 
them all not going to belp to track them 
down. You cannot succeed as long as you 
do not evolve a new method. Till then such 
incidents would continue to happn which is a 
blot on our Railway Administration. 

There is rampant corruption in railway 
reservation and should anyone happen to 
complain against it, he is made to suffer 
worse than the culprit himself. First of all, 
the complaint has to take scores of sounds 
of different offices and officers, whereas the 
person against whom the complaint has been 
lodged goes himself scot free by taking 
advantage of long legal process or througJ-t a 
recommendation in his favour or by giving 
bribe. This is one of the reasons that good 
people do not like to make a complaint and 
hence, your complaint books remain empty. 

Therefore, Mr. Chairman, Sir, 1 would 
like to submit to the Hon. Railway Minister, 
through you, that the _ Act which you are 
going to amend was enacted in as back as 
1890. 1t does not need one or two amend-
ments. We shaH support you if you Ieplace 
it altogether with a new act. You must pay 
special attention to the Railway Administra-
tion which has a vast scope for basic changes. 
Fresh thoughts should be given, particularly, 
in the matters like reservation, punctuality 
of trains and cleanliners in the trains. 

The railway officials are deliberately 
causing loss to the Railways in coJJusion 
with the criminals. ] come from Kola and I 
daily see that packets of food stuff are 
tampered with at the office of D.R.M. I 
have a personal experience. My brother living 
in Bombay has been sending cases of many 
for the last 15 years, but by the time the 
consignment reaches Kota, the cases are 
never full. After having made repeated com-
plaints. 1 am really fed ·up. About 2 to 4 kgs. 
are l~ft in the case which I carry borne. I 
have to be content with that. Besides, there 
is a huge pilfe-rage in all types of parcel con-
tainins food-stuff. If you complaint against 
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it, the clerks take out knives and say that jf 
you darec;l to make a complaint you would be 
knifed. Therefore, there is an urgent need to 
improve the situation. 

/ 
Responsibility should be . fined in this 

connection. Now I would like to corne to 
the point and speak about the development 
of Railways. In my constituency, there is a 
dire need of railway Jines to some towns. 
Kota-Chittor railway line should be completed 
in time. A coach factory should be set up 
at Kota. A survey should be conducted for 
laying a railway line connecting Kota with 
Madhya Pradesh via Gwalior. Besides, there 
is a long outstanding demand for introducing 
a new train between Kota and Delhi. There 
is such a great rush on this line that if you 
happen to visit Kota I can show you that 
thousands of passengers go back disappointed 
when told by the officials - ot your Depart-
ment that no reservation was available. 
Therefore, a new train service should be 
introd uced between Kota and Delhi. I thank 
you' for giving me an opportunity to speak. 

*SHRI R. JEEVARATHINAM (Arakko-
nam) : Mr. Chairman, Sir, in support of the 
indian Railways (Amendment) Bill, I wish to 
say a few words. 

I welcome the enhancement of punish-
ment being awarded to the miscreants who 
indulge in chain pulling and in disconnecting 
hose-pipes. There are reasons also for the 
people resorting to chain pulling. I would 
enumerate a few of them so that the Hon. 
Minister can initiate appropriate steps to 
elimina te these causes also. 

For example, Arakkonam is a very im-
portant junction on Southern Railways. Not 
even a single Express train passing through 
Arakkonam stops at this junction. There are 
any number of Express trains going from 
Madras to Coimbatore. The people who have 
business in Arakkonam are compelled to 
resort to chain pulling if they are to get 
down at Arakkonam. Many times I ha ve 
orally and in writing conveyed to the Gene-
ral Manager of Southern Railways to ensure 
halting of at least one Express train at 
Arakkonam. But no positive action bas been 
taken so far in this matter. I have also wri-
tten to the Hon. Railway Minister about this. 
I appeal to the Hon. Railway Minister that 

*The speech was originally delivered in 
Tamil. 

he should order halting of Kovai Express at 
least for 2 minutes at Arakkonam junction. 
He should also extend reservation facility 
at Arakkonam for 20 seats in this train-tO 
seats for Coimbatore and 10 for Madras. This 
will considerably reduce the chain pulling in 
this section. 

I have repeatedJy requested tbe GeneraJ 
Manager of Southern Railways that he should 
try to come to the help of commuters in 
certain issues. He never takes any favourable 
decision. If I insist on his taking decisions, 
he retorts by saying that if the Railway 
Minister issues directives he will implement 
them. We have electric traction between 
Katpadi and Arakkonam. The Hon. Railway 
Minister will not refute if I say that the train 
on this route should be of real help to the 
people of this section. The Railways may 
not have electric coaches to run the 
electric train in this route. But, the train 
can be run with an electric engine. This 
section is a bee-hive of industrial activi-
ties. In Ranipettai on this route we have the 
biggest industrial estate. This area is a bee-
hive of industrial activities. The trains should 
be of help to the businessmen, traders; the 
Central and the State Government employees 
and the industrial workers of this area. Two 
trains at 6.30 AM and at 8.30 AM from 
Arakkonam to Katpadi should be run,. simi-
larly from Katpadi two trains at 5.30 AM 
and at 7.30 AM should bc run to help tbe 
movement of goods and passenger traffic in 
this area. 

Similarly, there is electric traction bet-
ween Tiruthani and Arakkonam. Tiruthani is 
the most famous and holy place in Tamil 
Nadu attracting lakhs and lakhs of. people. I 
want that electric trains should be run 
between Tiruthani and Arakkonam. In fact, I 
demand that this electric train from Tiruth-
ani to Arakkonam should be extended to 
Madras also. Similarly, the trains which 
start from Katpadi to Arakkonam should 
also be extended to Madras. The Railways 
have spent crores and crores of rupees in 
having electric traction on this section. 
This traction is not being used profita-
bly. 

Tiruthani forms part of the parliamentary 
constituency of Mrs. Maragatham Chandra 
Sekhar, our Hon. Minister of State for Social 
Welfare. If this train is run between Tiru-
thani and Arakkonam, my constituency and 



241 Indian Rlys. (Arndt.) Bill AUGUST 14, 1985 Indian RJys. (Amdt.) Bill 248 

the constituency of Mrs. Maragatham Chan-
drasekhar would be connected. I am making 
this request on her behalf also. I request the 
'Hon. Minister of Railway to look into 
,this and do the needful immediately. He 
should pass orders to the General Manager 
of Southern Railways immediately; other-
wise he will not on his own take a decision 
in this regard. 

Year after year the passenger fares and 
'the freight rates are increased. At the same 
time, the passenger amenities are not augmen-
ted at the same rate. Even for small matters 
we have to approach the Railway Minister. 
The Zonal Railway Managers do not care to 
implement even small suggestions made by 
public representatives like the M .Ps. For 
everything they depend upon the decision 
of the Railway Board. This in fact is an 
insult to the elected representatives of the 
people. Even in matters like the stopping of 
Kovai Express for two n1inutes at Arakko-
nam junction, the General Managers seek the 
Railway Board's intervention. I urge upon 
the Railway Minister to decentralise powers 
and ensure that the suggestions made by 

. public ' representatives like the M.Ps. are 
given proper attention by the Zonal Railway 
Manager. 

• Even 10 per cent of the Railway emplo-
yees have not got housing facilities. There 
are innumerable encroachments of Railway 
lands all over the country. These encroach-
ments should be evicted and this land should 
be given on lease to Railway employees so 

-, that they can have houses on such lands. 
Instead of leasing out Railway lands to 
industrialists and affluent sections of the 
society, such lands should be ear-marked for 

. housing facilities of Railway employees. 

On the long-distance trains like G. T., 
Tamil Nadu Express trains, the system of 
Reservation against cancellation is proving a 
nuisance to the people who travel with reser-
vation tickets. The RAe ticket holders get 
into the train and occupy the reserved sealS. 
There are also complaint of malpractices in 
the allotment of berths to RAe ticket holders. 
When they do not get seats, these RAC 
ticket holders also resort to chain pulling. I 
want this system of RAe should be re-exa-
mined by the Railway Board. I request the 
Hon. Railway Mil1ister to order the halt of 

Kovai Express at Arakkonam for 2 minutes 
with reservation facility for 20 seats at 
Arkkonam junction. With these words, I con-
clude my speech. 

SHRI ABDUL HANNAN ANSARI 
(Madhubani) : Mr. Chairman, Sir, I rise to 
support the Railway (Amendment) Bill 
moved by the Hon. Minister. But, the 
question is that the crime for which we 
propose to enhance the team of punish-
ment, is not going to be checked merely 
through enforcing this law. With a view to 
achieving this objective, it is necessary to 
change the environment also. 

The name of Bihar has been particularly 
mentioned in the House in this regard 
saying that the people resort to large scale 
chain pulling there. What are the reasons 
behind this, we should also ponder over 
them. Many of our Hon. Members have 
said that it is the student community which 
resorts to chain pulling mostly. What js 
the reason for it ? We must go into it deeply. 
Some of the school and college are located 
in such rural areas where there are no 
railway station and there are no other, 
means of transport. What can such students 
do ? They are also helpless. My suggestion 
is that a halt should be provided at such 
place where a.large number of students come 
for education, their difficulties should 
also be kept in view. Subdueing them merly 
through punisnment would not help. 

For all these things, our HOD. Members 
have also said that the strength of the 
Railway Protection Force should be increased. 
I may be excused, but I cannot help saying 
that these Prptection Force personnel pilfer 
the goods of the people at loading and 
unloading points. How do you hope that 
such a force would implement the law 
properly ? I do not think it would be proper 
to name such place, our Hon. Minister 
should find out the areas from which goods 
w0rth crores of rupees are made off within a 
single year and the looty is shared by the 
different persons. The most important thing 
is to open railway stations where this 
facility does not exist at persent and at the 
sume time, with a view to solving the 
difficulties being faced by the students, 
some halts should be provided so as to 
check such crimes in future. 
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Today, the condition of the trains in 
North Bihar is too di stressing to be men-
tioned~ In the first place, the train have 
only 4 to 5 coaches and then the engines 
attached to these trains are very old. It 
stops midway; the stock of coal exhausts; 
the parts are also worn out and cannot pull 
the load. The train gets over-crowded. 
H¥dly 2 to 3 trains run. You can just 
imagine the severity of the problem. 

We are the representative of the people, 
we are thinking in terms of punish ing them 
but a t the same time we should a Iso pay 
attention towards solving their difficulties 
so as to provide them reI ief. I would 
request the Hon. Member to pay special 
attention to al1 these aspects. The law does 
not solve all the problems. Instead, we 
should also see to the difficulties of the 
people as well. 

With these words, I support this Bill 
and hope that our Hon. Minister would 
pay attention to these difficu1tjes also. 

SHRI KALI PRASAD PANDEY 
(Gopalganj): Mr. Chairman Sir, being an 
!ndependent Member, I support the Railway 
(Amendment) Bill introduced by the Hon. 
Minister of Railways with all impartiality. 
Railways is the most important link in the 
country _ The removal of hose-pipes from 
trains and chain-pulling is certainly a crime. 
Laws are enacted by this House but when 
the officials are asked to implement them, 
every one of them thinks of swindling 
money_ It is well said by some one: 

"Pehli Seekh yah; jivan ki, apne ko 
aabad karo, 

Bas na sake dil ki basti, to aag 
laga barbad karo. 

The situation in northern Bihar is 
pathetic. The people of Delhi and Haryana 
travel in Jayanti Janata Express which 
passes through Barauni and Gorakhpur. 
Agents and touts can be permanently seen 
in the train and on the stations. 

The common people have to suffer a 
lot on account of long wait for reservations 
and have to wait even for a month to get 
the confirmed reservations and still they are 
Dot able to get it. The train Jayanti Janata 
Express runs on the orders of bureaucrats, 

whether it is the General Manager or any-
one else. I boarded this train at Chapra 
station and I had a confirmed reservation, 
but when I asked for it, I was told by tbe 
T.T. that as the G.M. was travelling in 
that train I could get a berth only at 
Gorakhpur. 

Sin1ilarly, anyone travelling by AC 2-
Tier from Siwan, Deoria or Chapra has to 
go alIt he way standing upto Gorakhpur. 
What can a helpless T.T., who is a low paid 
employee do against the General Manager. 
The laws that are passed by this House 
should be effective1y implemented and those 
persons who get their berth reserved must 
get the berth. When I raised the question of 
awarding contracts for booking tickets in 
certain stations, I was distressed to note that 
the private contractors too, have to bear 
loss. I had heard till now that whenever 
there is loss tbe Government bear it but 
one wonders whether a private party which 
works on contrad basis would bear the loss. 
I would like to cite an example of a family 
which has been getting the contract conti-
nuously for the past 10 years at the Sipaha 
halt station in the Gopalaganj parliamentry 
constituency and even then there is talk of 
discGntinuing the contract . T jIJ the contract 
basis on which these stations are 
being run is changed these stations will 
remain to be dens of malpracice and corrup-
tion. 1 would ljke 10 cite another example. At 
the halt stations, the private contractor issues 
ticket without date and sells to anyone who 
wishes to travel at half fare. When the 
passenger completes his journey, he returns 
that ticket to the contractor. This way by 
indulging in malpractices the daily sales at 
these stations is deliberately reduced. I have 
myself seen what happens at the Sipaha 
halt station. It is done with the view that 
no profit should be in respect of Halt 
station so that tickets may not be sold by 
Railway Department itself. 

I would request the Hon. Minister to 
convert the narrow gauge line between the 
Siwan Junction and Thave Junction into a 
broad gauge one. This will help lakhs of 
people and Government would also earn 
good revenue. I bad proposed earlier also 
that if a Railway line is constructed between 
Thane Junction and Bhatni via Vijayipura, 
the passengers from Gopalganj and Nepal 
will have to cover 100 kms less in reaching 
Deoria and other places. 
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The late Prime Minister Shrimati Indira 
Gandhi had laid the foundation stone of 
Chitauni Railway Bridge in 1974. Not only 
the people of our country but also the 
Nepalese people had expected that this 
bridge would be completed within a short 
period but it did l~Ot materialise. I would 
like to request the Hon. Minister to ensure 
that the construction of this bridge is taken 
up immediately and the: work completed 
expeditiously so that Indiraji's soul may 
rest in peace and a link formed between 
India and Nepal. 

I would also request you to introduce 
another train like Jayanti Janta Express. If 
you want to cater to the needs of the people 
of Nepal, Gopalganj and Siwan, I would 
urge you to introduce a train like Jayanti 
Janta Express. You will observe that the 
booking will go upto Rs. 3,50,000. If there 
is any station in Bihar which has the maxi-
mum booking next to Patna, it is the Siwan 
station. 

SHRI PRATAP BHANU SHARMA 
(Vidisba) : Mr. Chairman Sir, 1 rise to 
support the Indian Railway (Amendment) 
Bill, 1985. The effective provisions of the 
bill reflect that our Hon. Minister of 
Railways and his Ministry are determined to 
bring about reforms in the Railways, and 
want to improve upon the safety, security 
and punctuality targets laid down by the 
Minisitry. 

The 1890 Railways Act was enacted keep-
ing in view the conditions prevailing in the 
country at that time. Now in the present con-
text, and in the changed circumstances it has 
become all the more necessary to bring about 
drastice changes in the Act. The recommen-
dations of the Railway Safety Commission 
and the suggestions of the Railway Reforms 
Committee with regard to necessary changes 
and need for more facilities are before us. I 
would like to draw the attention of the Hon. 
Minister that Railways play the most impor-
tant role in meeting the transport require-
ments of the country~ and in strengthening 
the country's economy. No one can deny 
this fact. By just providing a punishment 
for removal of hose"pipe we cannot 
strengthen safety and security measures. It 
is essential to modernise the signalling and 
tele-communicltion systems. It is being 
heard for the last many years that the tracK 
renewal to the extent of ~,OOO kms. is yet 

to be taken up, and 2,300 kms. are being 
further added to it every year. A time"bound 
programme has been made to renew the 
tracks of such a great 1ength. This is most 
essenti.al because it is linked with safety of 
the passengers. Of course, the people who try 
to violate the rules and create hurdles in 
the way of the rolling stock also come in 
the way of safety. I would like to sugest 
that in the scheme that has been proposed 
and which is worth Rs. 18,500 crores, 
priority should be given to the renewal of 
tracks and increasing the rolling stock. We 
know that you are capable of achieving 
results with the help of the Planning Com-
mission. You should seek more allotment 
of funds. Besides this, if you speak to the 
Prime Minister for seeking more fund, it 
would help you a lot. 

In the end, I would like to draw your 
attention to a very serious problem. The 
fracture rate of the rails which was 4,000 per 
year earlier has gone upto 9,000 per year 
now. 1 his means that there is greater need 
for track renewal and if it is not looked after 
properly, the number of railway accidents 
may increase· in future. An amount of Rs. 
18,500 crores has been demanded in Seventh 
Five Year Plan. Therein Rs. 500 crores per 
year have been provided for track renewal 
and it is ploposed to renew ·'6,000 kms. of 
the track annually, This track consists of 
3,700 kms. of the track pending renewal for 
the last many years and 2,300 .kms. of the 
track requiring renewal added every year. 
If this annual target of 6,000 kms. is achieved 
with determination, the entire track requiring 
renewal in the country can be covered within 
the next ten years and the aim of ensuring 
safety, security and punctuality can be thus 
achieved. 

I thank you for giving me an opportunity 
to speak. 

SHRI RAM BAHADUR SINGH 
(Chapra) : Mr. Chairman, Sir, the amend-
ment moved by the Hon. Railway Minist~r 
provides for imposition of fine of Rs. 2,000 
on a person, who disconnects hosepipes. But 
I feel that if this amount of Rs, 2,000 is 
increased even to Rs. 5,000, it win be very 
diffecult for the Hon. Minister to check this 
menace Unless Jaw makers foHow the Jaw, no 
law will prove effective. Laws are viola1ed. 
In a large scale by the law makers themselves 
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in the trains. I would like to give an example 
in this regard. 

North Bihar and Eastern Uttar Pradesh 
are tbe most populous areas in tbe country 
where very poor people Jive. There is only 
one train-Jayanti Janata Express from Barauni 
to Delhi and back. It has seating capacity 
for 1100 persons only. But 1,400 to 1,600 
people travel by this train daily. I personally 
met the HOD. Minister and also wrote letters 
to him requesting him to make some arrangc-
n1ents but in vain. You gave the stock reply 
that you have no capacity to increase the 
number of coaches. When 22 coaches can be 
attached to Tamil Nadu Express or G. T. 
Express, why can not the number of coaches 
of Jayanti Janata Express be increased ? Why 
such a discrimination is being shown against 
North Bihar and Eastern Uttar Pradesh? 

If passengers in excess of the required 
capacity are al10wed to travel in a railway 
compartment, it is. a criminal offence under 
your law. But such offences corne to your 
notice daily. Who is responsible for this? 
Train run late daily due to shortage of spare 
parts Trains are detained at stations for 
hours together and when railway employees 
bring spare parts by travelling in other trains 
and fit them in the detained trains, only 
then these train can move. You are against 
late running of trains. You want smooth 
running of trains. But it will not be possible 
to do so unless you provide spare parts. 

You will see that work has increased but 
staff strength has not been augmented. In 
place of drivers firemen run the trains. If 
they refuse to do so, disciplinary action is 
taken against them and if they run the trains 
accidents take place and they are held respon-
sible. 

There is a railway signal factory in 
Gorakhpur. It appears that this factory is 
likely to be closed down after a few days. 
The reason is that the articles manufactured 
there are procured by your officers from out-
side on commission basis and the workers 
remains idle there. What steps have been 
taken by you in this regard ? 

Not only tbis; Law are violated very 
frequently and the persons who violate the 
laws are protected by you . You might 
remember that Divisional Ensineer of Sone-

pur Division has been working is Sonepur for 
the last 15 years. Whenever his transfer orders 
are issued; he manages to get them cancelled 
on one pretext or the other. Charges have 
been levelled against him. A case is going on 
in the court. A vigilance enquiry has also 
been instituted against him. In 1982, the 
Chairman, Railway Board had held him 
guilty for the accident of Assam MaH that 
took place due to the lapse on the part of 
G. C. Mishra. Even then he \\as not trans-
ferred. Late Shri Lalit Narain Mishra had 
said that such an officer should be sent out 
of Bihar. But he is still continuring there. It 
appears that that officer is hand in gloves with 
you. 

If you want improvement in the function-
ing of railway as also punctuality and want 
that there should not be any accident, the 
problems highlighted and the suggestion 
given by me should be looked into honestly 
and a solution found out. 

In the end, I would like to submit that 
in the N.F. Railway, one degree college is 
being run in Manihari on railway land and 
in your abandoned quarters. This land may 
be handed over to the people there who are 
poor. It is a very backward area and adivasi 
boys are studying there. If you concede to my 
request, people will remember you with great 
reverence and it will help in the uplift of p~or 
people. (Interruptions) In this regard, former 
Ministers of Ra ilways Shri Kamalapati 
Tripathi and late Shri Kedar Pendey has 
also given an assurance that this land would 
be handed over to them. I, t.herefore, request 
you to hand over that land to this college. 

With these words I conclude. 

SHRI MANKURAM SOD I (Bastar) : 
Mr. Chairman, Sir, I whole-heartedly support 
tbe Indian Railways (Amendment) Bill intro-
duced by the Hon. Railway Minister. 

After this Bill is passed, it will help in 
avoiding loss of nation's property. Students~ 

Union elections are going to be held in the 
near future. Activities causing damage to 
railway property can be witnessed maximuD 
during these ejections. After the passage of 
the Bill, if it is implemented strictly; only 
then it will prove useful. otherwise this 
exercise will be limited only to the wastage of 
the time of the House and payment of allo-
wances to Members. 
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Secondly, even after 37 years of indepen-
dence, we are still covering long distance on 
foot. People have to walk in the absence of 
a railway line from Raipur to Jagdalpur. 
Many inventions are being made in the world. 
People have reached Moon these days. But 
it is our misfortune that no rail facility has 
been provided between Raipur and Jagdal-
pur-a distance of 300 kms. Minerals are 
being transported from there to be used for 
the development of the country. People there 
are giving their ancestors' wealth. At least 
you should take care of people's important 
demands. I would like to point out that 75 
per cent adivasis of Bastar District in Madhya 
Pradesh have not even seen the train. The 
local people have offered their land free of 
cost for construction of railway line there. 
They are prepard to supply sleepers to the 
Railways free of cost. Despite all these things 
injustice is being done to the' local people 
there. It is a matter of great regret. I hope 
the Hon. Railway Minister will pay attention 
towards this backward area. 

SHRI MOOL CHAND DAGA (PalO: 
Mr. Chairman, Sir, I come from a State 
where no incident of chain pulling and hose-

'-pipe removal takes place. With due apology, 
I would like to submit that this Bil1 has been 
brought particularly for the people of Bihar 
and Madhya Pradesh whose representatives 
spoke here earlier. 

AN HON. MEMBER: Chain-pulling 
incidents take place in their States only ... 

( Interruptions) 

SHRI MOOL CHAND DAGA: Kindly 
excuse me for saying so. Rajasthan is a law-
abiding State. In Uttar Pradesh 53, 146 such 
incidents took place in 1979-80 and 69,000 
incidents took place during the year 1980-81. 
I have got complete figures with me. Similar 
incidents take place in Bihar also. 

17.04 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

No such incident has taken place in 
Rajasthan so far. The persons, disconnect 
hosepipes say that this train belongs to 
Chacha Nehru. If we don't travel without 
ticket now, when we wi II be able to do so ? 
It is not your train, it belongs to Cbacba 

Nehru. Now, it is said that this train belongs 
to Shri Bansi LaI. 'Dada' type persons feel 
that they are doing an act of bravery. 

Sir, I would like to say onething. If you 
want to put an end to such type of incidents 
you will have to provide more stoppages of 
the trains. The trains will have to be pro-
vided stoppages at stations from wbere 
students and industrial workers board the 
trains. If this is done, no incidents of chain 
pulling or hosepipe disconnection will take 
place at all. 

I would like to point out that after Shri 
Bansi Lal took over as Railway Minister, 
working of railways has improved to a great 
extent. Trains have become punctual. 
Improvements have taken place in certain 
other matters also. It is not a hearsay. It is 
a fact. 

Under the provision of the present Bill, 
no hard core criminal can be asserted due to 
lack of coordination between the Railway 
Protection Force and the Po1ice. Hard core 
criminals are not arrested. Only innocent 
persons are arrested. Tl)e laws enacted prove 
futile. Your purpose is not served by' them. 
Habi tual offenders take advantage of these 
laws. They are aware of everything. Our 
police officers are in connivance with them. 

Punishment of six month's imprisonment 
and a fine of Rs. 500 laid down under this 
provision is not adequate for such offenders. 
Habitual offenders indulge in activities of 

. chain pulling and removal of hosepipes in 
order to disturb railway working and our 
fuel may go waste. They are traitors. A 
provision should be made for imprisonment 
for at least four years for such anti-social 
elements. 

In the Railways Act, 43 amendments have 
already been made. The former Minister of 
Railways late Shri Lalit Narain Mishra bad 
given an assurance to bring forward a com-
prehensive amending Bill. Pt. Kamalapati 
Tripathi had also said like that. Shri Gbani 
Khan Choudhary had also given assurance in 
this regard. In 1975 a committee consisting 
of six officers was set up. The said committee 
has since submitted its report but no com-
prehensive Bill has been brought forward so 
far. This Act dates back. to 1889. We are 
about to move into' 21st century. Sir, . you 
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should direct the Government to bring for-
ward tbis Bill soon. Such a Bill must be 
passed in tbe current year or in 1986. We 
shall bave to make radical changes in the 
Railway Administration, so that you may be 
able to ~olve many such issues easily. 

I think you for giving me time to speak. 

[English] 

THE MINISTER OF RAILWAYS (SHRI 
BANSI LAL) : Mr. Deputy Speaker, Sir, I am 
grateful to the Hon. Members who participa-
ted_in the debate. Many questions were 
raised during the debate. This is a small 
Bill, a very brief Bill. But some of the 
points raised by the Hon. Members I would 
like to touch upon. 

One point made by Shri B.N. Reddy 
was that there should be no separate Budget 
for the Railways. It was replied to during 
the Budget debates also. I can say now as 
well that this is tbere from 1926, and not 
just to-day. He said: every time, the 
Railway Minister says that there are no 
fnnds. He referred to the proceedings of the 
Consultative Committee also. I do not say 
that there are no funds, but that constraint 
of funds is there. 

He mentioned about the misbehaviour 
of the railway staff at Kalka Railway Station 
on 4th August with him. I would take 
necessary act ion in the matter. He also 
mentioned t hat the local problems should be 
discussed at local level. This is correct. 
The local problems are discussed at local 
level, and they are dealt with at local level. 
He also said that the Planni'ng Commission 
has given the target of 297 million tonnes of 
freight to be carried by the ra ilway during 
the current year. It is not so. The Planning 
Commission. and the Coordination Secretary 
have actually given us a target of 250 million 
tonnes. No doubt that the demand of the 
Ministries was 279 million tonnes, but the 
target given to the Railway Ministry is 250 
million tonnes. I agree that 13,000 wagons 
will be condemned this year, and by now 
we have been allotted fund for 5,200 wagons 
only. We hope to get more, and when we 
get more, we will place order for more 
wagons. He. has demanded tha t there should 
be a coach factory at Kazipet. The coach 
factory decision we have already taken and 
jn will be established in Punjab. 

Prof. Kurien has pointed out that there 
are many accidents due to human failure. I 
agree tha t there are accidents due to human 
failure, but during the last 6-7 months, the 
percentage of the accidents due to human 
failure has come down and bas come down 
substantially. He also said that there should 
be safety in the trains. Everybody will agree 
to it. We want that the passengers should 
travel quite safely in the trains. We want 
that the freight cargo given to the railway 
should reach safely to the consignees. We 
are doing our best in this respect and we have 
succeeded to some extent. 

The law and order problem is the pro-
blem of the State. The government railway 
police is not under the railway. I have 
written to the Chief Ministers regarding the 
law and order problem and requested them 
to help us in reducing this law and order 
problem. He also mentioned that in some 
particular case. GRP in Andhra Pradesh 
refuses to accept some FIR. This is a very 
bad thing. I will take up the matter with 
the authority concerned. He also mentioned 
that some of the passengers who have no 
reservation in the trains get into the trains 
with the knowledge and the connivance of 
the railway staff. It should not be so. But 
I will ask him the details of such cases and 
then we will take action against those who 
are found guilty. He also mentioned . that 
water is purchased while travelling in the 
trains. It is not so at all. This year.· we' 
have not received any complaint regarding 
drinking water, and if any such thing has 
happened, I would like to know the facts of 
a particular case which Prof. Kurien may 
have in his mind and we will certainly take 
action against those persons who did 
not manage it properly at some particular 
station. But, by and large, I can say that 
drinking water difficulty was not there at all 
during the last summer season. He said 
that the Planning Commission should give 
more funds, and other Hon. Members also 
said that the PJanning Commission should 
give more funds to the Railways. I am 
with the Hon. Members and I will be 
grateful to them if they can help us in this 
respect! 

SHRI PRATAP BHANU SHARMA: 
You have to bead the delegation. 

SHRI BANSI LAL: And then, one 
Hon. Members Shri Krishna Iyer said that 
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there should be a daily train between Delhi 
~ 8angalore. At present it is very difficult 
to run a daily train between Delhi and 
:aanaalore. Whenever the funds constraint 
goes we will look into that aspect. 

"He also said that robberies and dacoities 
0Jl· the Railways are increasing. I say, with 
r...u $ense of responsibility that robberies and 
dJcoities are decreasing day by day. I agree 
thot in some areas like Bihar, Bengal and 
Eastern U.P. some incidents have taken place. 
But we are trying to reduce them still. Shri 
Basudeb Acbaria mentioned that the ticket-
less travelling has not been checked. Every 
month we are detecting four lakh people who 
travd without tickets. We have intensified 
the checking on them and we are doing our 
best. But Shri Basudev Acharia and his 
partymen-who are the real culprits in 
tbis-should help us in this regard. 

SHRI PRIYA RANJAN DAS MUNSI: 
When tbey go to the meeting in Calcutta 
tbey should purchase tickets and go. 

crores on a wheel-and axle plant there. lJut 
still he says that injustice has been done ' to 
Karnataka !. '. 

SHRI V .. S. KRISHNA IYER: Nothing 
has been done recently. They were all done 
long ago. 

SHRI BANSI LAL : Not long ago. The 
work is still goillg on. The project i,s still 
going on and the work is in rrogress, 
although production bas started. 

SHRI V.S. KRISHNA IYER : That was 
all long back. 

SHRI BA NSI LAL : And then Mr. C.r. 
Thakur said that Bihar has been neglected 
and he mentioned about some bridge and 
train robberies. Bihar has not been neglected 
at all. No state has been ignored by the 
Railways. 

SHRI MOOL CHAND DAGA: Except 
Rajasthan! 

SHRJ BANS} LAL: Bihar had the 
SHRI BASUDEB ACHARIA (Bankure) : privilege of having five Railway Ministers. 

Sbri Priya Ranjan Das Munsi also. 

SHRI PRIYA RANJAN DAS MUNSI 
Theyare the people who travel without 
tickets. 

SHRI BANSI LAL : He said that 20,000 
kilpmetres of rail track is to be renewed. I 
agree .. , But we 'are taking steps and Hon. 
'b1e Prime Minister has assured us that he 
will give us more funds for renewal of the 
t~ack. 

Then he also mentioned a bout Dighe-
Tamluk 1ine. I am sorry that it has not yet 
been cleared by the Planning Commission. 

MR. DEPUTY SPEAKER : There are 
so many other lines like that. 

SHRI BANSI LAL: And then, Shri 
Iyer said that injustice has been done to 
Ka.lJl8taka. It is not so at all. 

S\-l~l \l.S. KRISHNA IYER (Bangalore 
SA~)' :. It is correct. 

SHRI BANSI LAL : In Karnataka \\e 
h~~~·4~l~ lot of work, some new lines 
have been laiq, some conversion has taken 
place more recently. The work is at 11 
goiDg 00. We have invested about R&. lS()" 

,~ 4 ' ~ 

AN HON. MEMBER: We had the 
Ministers but not the Railway lines. 

SHRI BANSI LAL : Whatever was to 
be done by them they could do and they did 
for Bihar. Therefore, Bihar 'is not left 
behind, compared to other States. Shri 
Rajhans demanded a coach factory for Bihar. 
I am sorry to say that we are not going to 
have any more coach factorie~ except one at 
Kapurthala in Punjab. He has also enquired 
about the punishment for dacQity. In this 
connection I will refer him to the IPC. He 
has also said that there is too much of 
ticketless travelling in Bihar. I agree that 
in Bihar, West Bengal and eastern UP there 
is much of ticketless travelling. 

Shri Virdhi Chander Jain and some 
other Hon. Tylembers have . pointed out 
about the quality of hosepipe. I will get it 
examined. 

Shri V.N. PatH has said th~t th.e jud~cial 
machinery should also 'be slren~~he.n~cl. I will 
try to s.ee that judicial machinery is, 
strengt ~ened. 

This Bill is a very small Bill. Thi~ is 
w;t~ ~eiard to th(1~.pe'rsons whp ~i:s~~OWl.~~ . 
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the' hosepipe or the train. The minimum 
pun~hment for that will be six months 
imprisonment and a fine of Rs. 2000. So, 
I request this august House through you to 
pass this Bill. 

MR. DEPUTY SPEAKER : The ques-
tion is : 

''That the Bill further to amend the 
Indian Railways Act, 1890, be taken into 
consideration." 

The Motion was adopted 

MR. DEPUTY SPEAKER: Now, we 
take up clauses. 

Clause 2-Amendment of Section lOO-B 
of Act 9 of 1980 

SHRI E. A YY APU REDDY (Kurnool) : 
I beg to move: , 

Page 1,-

after line 17, insert-

"Provided further that where a railway 
servant or any other person without 
authority in this behaJ f causes to 
obstruct any train carrying passe lAgers 
or goods train carrying e-;sential 
commodities, by squatting, picketing 
or by a declared Rail Roko agitation, 
he shall be punishable with imprison-
ment for a term which shall not be 
less than fifteen days and with fine 
which shall not be less than one 
thousand rupees." (1) 

SHRI P. NAMGUAL (Ladakh) : I beg 
to move: 

Page 1,-

after line 17, insert-

"Provided further that where a railway 
servant or any other person without 
authority in this behalf, obstructs or 
causes to obstruct any train or rail car 
carrying passengers or any goods train 
by squatting, picketing or during a Rail 
Roko agitation or Bandh or by alarm 
chain pulling or tampering with signal 
gear or otberwi~, he shan be punish-
able with imprisonment for a term 
which shall not be less than three 

months (ninety days) or with fine wbidI 
shall not be less than one thousand 
rupees." (4) 

SHRI SHANTARAM NAIK (Panaji): 
I beg to move : 

Page 1,-

for lines 6 and 7, substitute-

'(i) the words "or with fine whiCh 
may extend to five hundred ru~~ 
or with both" shaH be omitted.' (S) 

Page 1, line 16,-

for "six months" substitute "one 
month" (6) 

Page 1,-

omit line 17 (7) 

SHRI E. A YY APU REDDY: Of course, 
as the Minister has said, this is a small Bill 
but it has given an opportunity to the 
Members to speak on the Railways in general. 

The intendment of the Bill is to fix a 
minimum sentence on those who indulge in 
stopping or obstructing the running of tralns 
by disconnecting the bosepipes. There is 
absolutely no objection on that. As a mat~r 
of fact, the original Act prescribes a sentence 
of two years and a fine of Rs. 500. Urifortu';' 
nately, the prosecuting agency has ~ 
lenient. Similarly, there was leniency in the 
judicial system in dealing with the' r~i1way 
offences. What is required is that we must be 
very strict in enforcing the punishment against 
offenders. 

The intendment of my amendment is 
that those persons shall be the younger 
generation or political agitators who indulie 
in Rail Roko agitation. They should also 
know that a minimum sentence will be pres-
cribed to them. The intendment of my 
amendment is that where foUowing picketi1l& 
squatting or participating in Rail Roko a&ita-
tion they come and obstruct the passenger 
trains or goods train carrying essential 
commodities, they should have a mlnmrum 
punishment of 15 days imprisonment and 
Rs. 1000 fine. Of coures, it may not be 
necessary to say a minimum sentence because 
the magistrate himself, while exercising bis 
judicial power and discretion, must' take tbe 
offences against the Railway seriously, 
especially when they cause inconvenience 
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to the public and to the passengers coming 
from long distances, and also when the move-
ment of trains carrying essential commodities 
is obstructed. By these methods, only the 
innocent third parties are affected. That is 
the intendment of ~y amendment. Since the 
Government is coming forward with an 
amendment saying that the minimum sentence 
for cutting the hose pipe is six months, by 
implication it show that in other cases the 
magistrate can be lenient. That certainly is 
nOt the intendment of the Government but 
unfortunately by implication it means that 
except in this particular type of cases, in all 
other cases the magistrate can be -very lenient. 
I hope that should not be your intendment. 
In this connection, I will just try to make two 
points. Firstly, the -Railway Ministry must 
come forward with a comprehensive railway 
court wherein you may have a prosecuting 
agency and a self-contained judiciary where 
these cases may be tried summarily and 
sentence may be imposed. Of course, there 
are Railway magistrates at present and these 
cases are being tried before the Railway 
magistrates but the Railway Magistrates are 
sitting at far off places. This is a very time-
~onsuming process. Therefore, a self-contained 
Railway court is essential and the Railway 
Minister must think of it instead of trying to 
~me forward with a patch-work or a 
piecemeal legislation like this. That is a my 
~uggestion and I hope the Hon. Minister will 
Precept it. 

My other suggestion is that with regard 
to the claims against the Railway also, the 
ordinary customer of the Railways is forced 
to go to the civil court which also is a time-
consuming thing for him. Let the Railway 
court have a self-contained procedure where-
by.the claims against the Railways can also 
be adjudicated in a fair manner. 

Th~ are my suggestions and I urge upon 
'lhe Government to accept my amendment. 

,[Translation] 

SHRI P. NAMGYAL (Laddakh): Mr. 
.Deputy Speaker, Sir, my amendment is ~n 

the line of the amendm n t moved by the 
Hon. Member, who sp:lke before me. I 
have seen a lacuna, and that is why I have 
-mov.ed my amendment. In my amendment, 
-J have -highlighted the problem of -Rail Roko 
,qitations held every other day. 

Secondly, I have seen that chain pulling 
incidents take place at about 10.00 hours 
when the trains are about to enter Delhi or 
other big cities. I would like to give an 
instance to yo~. We generally come by 
Jammu Mail or Kashmir Mail. At about 
10.00 hours when these trains are about to 
reach Delhi, chain-pulling incidents do take 
place. There is no stoppage between Sabzi 
Mandi Station and Delhi Main Station or 
New Delhi Station. Chain pulling incidents 
take place daily at one particular point in 
between. Now, the train driver stops the 
train there of his own because he knows 
that chain-pulling incidents take place there 
and there is nobody to check them. That is 
why he thinks that it would be better if 
train is stopped there of his own. Otherwise 
jf hosepipe is disconnected, it will take time 
to connect it. In this way with~ut-ticket 

passengers get down there. In this way time 
is saved. I have added one proviso to the 
clause. I would like to bring to your notice 
one word in it. I would like to read this 
to you. 

[English] 

" " not be less than three months 
(ninety days) and with fine which shall 
not be less than one thousand 
rupees." 

{Translation] 

I have suggested the words "or with" 
for the words "and with" in it. 

I would like to request you that this 
amendment would be adopted with these 
words. I would like to express my thanks to 
you that you allowed me time to express my 
view. 

(English] 

MR. DEPUTY SPEAKER : It is already 
5.30. Time for this is over. We now take up 
Half-an-Hour Discussion. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GULAM NABI AZAD) : 
Since the Bill is in its last leg, I think we 
should finish it first. It will take about ten 
minutes more. Then we can take up Half-an-
Hour Discussion .. 
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MR. DEPUTY SPEAKER : All right. 

SHRI SHANTARAM NA1K (Panaji): 
My amendment is simple, which is that if 
we had taken the Debate of the House 
seriously, then stringent punishment should 
be provided for each of the offences pro-
vided for in the Railway Act. There are 
about 55 Sections in the Railway Act and 
you have got to amend only one Section to 
provide for the punishment. Even that 
Section can be thwarted because there is an 
option given to the Magistrate to impose 
fine. So, if offences are committed and 
Magistrates have option to impose fine, fine 
obviously will be impos.ed and offenders will 
go on increasing. Therefore, I have suggested 
that whatvever the proVIsIon is there, 
imposing fine be deleted and punishment 
which you have provided for six months, 
let it be for one month but let it be a 
sure punishment,.. should be compulsory. 
Let us do away with fine and impose punish-
ment which is of one month and it should be 
a compulsory punishment. 

In fact, I would .... propose that the entire 
Chapter IX of the Indian Railways Act, 
which consists of 55 Sections should be 
reviewed exhaustively and punishment in 
each of the Sections should be increased. 
Therefore, I would request you to accept this 
provision so that stringent punishment can 
be given. 

SHRI BANSI LAL: I am accepting 
only Shri Namgyal's Amendment. 

SHRI SHANTARAM NAIK: I seek 
leave of the House to withdraw my Amend-
ment Nos. 5, 6 and 7. 

MR. DEPUTY SPEAKER: Has the 
Hon. Member leave of the House to withdraw 
his Amendment? 

Amendments Nos. 5, 6 and 7 were by 
leave, withdrawn 

MR. DEPUTY SPEAKER Mr. 
Ayyappu Reddy, do you want to withdraw 
yoltr Amendment? 

SHRI E. A YY APU REDDY : It is the 
same thing. Of course.. he wants three 
months and I said fifteen days. Since it is 
going to be for a minimum of three months, 
I have no objection. I seek leave of the 
House to withdraw my Amendment. 

MR. DEPUTY SPEAKER: Has the 
Hon. Member leave of the House to withdraw 
his Amendment ? 

Amendment No. 1 was, by leave, 
withdrawn 

MR. DEPUTY SPEAKER: The ques-
tion is : 

Page 1, 

"Provided further that where a railway 
servant or any other person without 
authority in thi~ behalf, obstructs or 
causes to obstruct any train or rail 
car carrying passengers or any goods 
train by squatting, picketing or during 
a Rail Roko agitation or Bandh or 
by a1arm chain pulling' or tampering 
with signal gear or otherwise, he shall 
be punishable with imprisonment for a 
term which shall not be less than 
three months (ninety days) or with fine 
which shall not be less than one 
thousand rupees." (4) 

The Motion was adopted 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That Clause 2, as amended, stand 
part of the Bill." 

The Motion was adopted 

Clause 2, as amended, was added to 
the Bill 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That Clause 1, Enacting Formula 
and Title stand part of the Bill." 

The Motion was adopted 

Clause 1, Enacting Formula and Title 
were added to .the Bill 

MR. DEPUTY SPEAKER : The Minister 
may now move that the Bill, as amended, be 
passed. . 

SHRI BANSI LAL: I move that the 
Bill, as amended, be passed. 

MR. DEPUTY SPEAKER: Motion 
moved. 
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"That 
passed. 

the Bill, as amended, be 

PROF. SAIFUDDIN SOZ (Baramula): 
Perhaps, Shri Ayyapu Reddy made a good 
suggestion that the Minister should come 
forward with a comprehensive Amendment. 
I agree that the offenders have to be 
punished. My friend from that side just now 
suggesting the same thing, but 1 got up to 
rake the Hon. Minister's remark that no 
State' has bee~ neglected. I only invite 
attention to Jammu and Kashmir for a 
minute. {Interruption) I only request the 
Hon. Minister to pay attention to Jammu 
and Kashmir. 8 years ago a' survey was 
completed to construct a' railway line between 
BaramuUa and Kanjikund Last time his 
predecessor Mr. Ghani Khan Chaudhary 
told us that there were constraints of funds. 
Sir, he represents a very rich Department. 
This will cost only Rs. 70 crore~. The 
department has already waited for decades. 
Now he should not wait any further and 
construct railway line between Baramulla 
and Kanjikund and there should be survey 
for laying railway line between Udhampur 
and Srinagar. As far as the construction of 
railway line between Jammu and Udhampur 
is concerned I invite your attention to the 
sluggish ... (Interrupt ion) 

MR. DEPUTY SPEAKER: What is 
this? Kindly listen to me. This is Third 
Reading. 

PROF. SAIFUDDIN SOZ: He was 
referring to development of all States and 
he said that no State is neglected; I am 
telling him that Rs. 70 crores were allotted 
for construction of railway line between 
Udbampur and Jammu. 

MR. DEPUTY SPEAKER: You need 
not have brougHt all these things now. I 
cannot allow. That is all. 

PROF. SAIFUDDIN SOZ: When are 
you going to complete that line? 

MR:.· DEPUTY SPEAK~ : That is 
not the point now. The Hon. Minister. 

THE MINISTER OF .. RAILWAYS 
(SHRI BANSI LAL) ; I beg urmoVe': 

"That the Bill, as amended, be 
paaacd." 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"Tba t the BiIJ, as amended, be 
passed~" 

The motion' was adopted 

COAL MINES (CONSERVATION 
AND DEVELOPMENT) AMEND- ' 

MENT BILL 

[English] 

THE MINISTER OF STEEL MINES 
AND COAL (SHRI VASANT SATHE): 
Mr. Deputy Speaker, Sir, I would like to 
move the Bill, if you allow, so that it can 
continue. That will help. The next Bill is 
mine. You can allow me now because you 
have allowed a little time. 

Sir, I beg to move: 

"That the Bill further to amend the 
Coal Mines (Conservation and Deve-
lopment) Act; 1974, as passed by 
RCljya Sabha, be taken into considera-
tion. " 

MR: DEPUTY SPEAKER: Motion 
moved: 

"That the Bill furlhei"' to amend the 
Coal Mines (ConserVation and Deve-
lopment) Act, 1974, as passed by 
Rajya Sabha, be taken into coosidera-
tion.'; 

-Do you want to say anythirig ? 

You may say one or two lines. 

SHRI VASANT SATHE' ~ It is a' short 
Bitt I request that the Bill may be taken 
into consideration. 

MR. DEPUTY SPEAKER': It' is all 
right. It will be taken up afterwardi. We 
now go to the next item. 


